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Khkdkkhki

Registration (T.A.) Noc. 677 of 1987

Ved Prakash Aggarwal csess Petitioner.
Versus
Union of India & others cecae Respondents.
dedek dekdod ok

Hon'ble Ajay Johri, A.M.
Hon'ble G.S5. Sharma, Je.M.

(Delivered by Hone. Ajay Johri, AM)

This Writ Petition has been received on transter
from the Lucknow Bench of the High Court of Judicature at
Allahabad under Section 29 of the Administrative Tribunals
Act XIII of 1985, challenging an order of promotion of
reSpondgpts 5 to 19 to the post of Personal Assistant in
the Geological Survey of India and an order dated 24.3.1980
rejecting the representation of the petitioner for similar

promotion and praying for a direction to be issued to

‘respondents 1 to 3 to reconstitute the Departmental

Promotion Committee according to the 1979 Rules and to

make selections according to those rules.

2e The facts of the case are that the petitioner,
Ved Prakash Aggarwal, was appointed as Stenographer in

January, 1963 in the Geological Survey of India (GSI). Prior

- to this he was working as a Steno-Typist under the Ministry

of Defence since May,1960. He was shown at serial no. 20
in the seniority list of Stenographers (Crdinary Grade)
published in 1977 but due to promotion, etc. of his seniors

he moved to Sl.No.7 of the list. In January,1973 the



petitioner got promoted as Stenographer Grade I on ad hoc
basis. His promotion was regularised with effect from
11.1041879. In March, 197¢ eighteen posts of Personal
Assistants were sanctioned and they were filled up in 1980
under the new rules which came into operation on 20.10.197
on the basis of service records of departmental candidates
on recommendations made by a Departmental Promotion
Committee (DPC). The petitioner was not selected by DPC.
He has challenged his non-selection on the grounds that
DPC was incorrectly constituted as it did not have as
Member a Regilonal Administrative Officer or Senior Admninis-
trative Officer of the G8I resulting in the merit and
efficiency of the clerks and other staff of GSI being
overlocked and the selections were made by considering
other categories of Stenographers too, and DPC considered
one candidate, who was working as Office Superintendent,
in the higher grade since 1975, and had not completed five
years' service as Stenographer Gre.i. Amongst those selectel
items 11 to 15 did not fulfil the requirements for the
category of Stenographer Gr.l, they were Stenographers (0G)
with 10 years servicee. On his non-selection the petitioner
represented to the higher authorities but his representa-
tion was rejected. The petitioner's case is that in view of
his seniority,qualifications,etc. he should have been

selected.

3. The main attack in the petition ig on the
improper constitution of DPC. Hence any selection made
by it keing null and void, and the non-selection of the

v Shod be conaddired

petitionerAﬂﬂ illegal.




4. In the reply filed on behalf of respondents 1
to 4 it has been said that though there were no remarks in
the confidential reports of the petitioner which required
to be communicated the record of service is not unblemished
as the petitioner was awarded a non-recordakle warninge.

DPC consicsted of a Senior Administrative Officer (Sr.A0)

£ the concerned wing ané it considered CR entries of the

candicdates. According to them it was constituted according
to rules and considered the candidates in the order in which

the priorities have been given. They were not considered

together.

S5e No geply has been filed by the other respondents.
In his rejoinder the petitioner has said that he was
regulariced by a DPC in 1979 and if he could ke regularised
in 1972 how he got icnored by DPC which recommended others
but not him for Personal Assistant's post shortly thereafter.
The unrecorded warning also could not deprive him of the
pramotione. He has reiterated that DPC was not constituted
properly. Sr.AO0 or the Regional Administrative Officer (RAQ)
was a necessary member and so his CRs were not evaluated

properlye

6o We have heard the petitioner, who appeared in
person, and Sri Ashok Mohiley, learned counsel for the
respondents. The main conténtions raised by the petitioner
were that DPC was not properly constituted and the
promotions should have been made by selection and not by
only considering the Confidential Reports (CR) . The learned
counsel for the respondents relied on paras 14 and 15 of the

counter affidavit. We have perused the file and the
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deliberations of DPC and CR Dosier File of the petitioner
which have been produced by the learned counsel for the

respondents on 26.%.1988.

Te As far as the constitution of DPC is concerned,
the respondents have in para 8 of their reply said that
S8r.A0 of the wing was associated with DPC to help the
Committee. DPC actually constituted of -

1. Director, Falaeontology

pPivisicn, GSI as csee Chzirman.
2. Dy.Director, Eastern
Zone, G3I as eees External Membe
3e Director (Teche &
Cord.) ’ GSI as seee I‘ierﬂber-
4. Chemist (Sr-) , GS1I as sesee Membéres
Be Para 1288 of the Recruitment Rules for Group 'C

Ministerial Postsin GS8I lays down the composition of DPC

as follows :

l. A Director or an officer of
equ%yalent rank of GSI eeess Chairmane.

2+ A Regional aAdministrative
Officer or Senior Adninis-

trative Cfficer of GSI sssee Member.
3. A Group 'A' Officer from
other Department escee Member.

4. A Group 'A' Officer of
GSI preferably belonging
tc the Scheduled Castes
of Scheduled Tribe
community esses Member.

Thus in DPC there are to be two Group *aAY officers ana
one Director and one RAQ/qr.AO.‘ﬁhy'iﬁe constituted DPC

had two Directors, one Deputy Director and one ChemistoﬂF
has not been clarified by the respondents whether the
Deputy Directcr and the Sr. Chemist were against the
requirement of Group ‘'A' officers as they obviét%yshculd
be because they are below the rank of a Directore RAQO/Sre.

of GSI has not been clarified any where by the respondent
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except in their averment in para 8 of the reply where they
have said-that Sr.AC of the concerned Wing was associated
with DPC to help the Committee. This averment will go to
indicate that Sr.AO0 is different from a Director and that
he was not one of the Memkers of DPC and if that is so the
constitution of DPC would suffer from the lacuna that it
has not been constituted in accordance with the Recruitment
Rules for Group 'C' Ministerial Posts and if that is so any
deliberation by such a Committee,which is not constituted
properly, will stand to be vitiated and will not stand the
scrutiny of lawe. An outsider, i.e. Sr.A0, who was associated

3 do
with DPC to help the Committee, can also noy(dnz anything

to influence the decision of DPC and, tnerefore, we are not
able to understand in what way this officer would have
helped the Committee. We have perused the Minutes of the
Committee of DPC held on 1611.1979 and 12.12.1979. It does
not anywhere mention that they had made use of any assistance
of a Sr.AC. Even if they had stated so, they would have
prejudiced their own jurisdiction in regard to selecting
officers for the officiating promotiors to the grade of
Personal Assistants. It is, therefore, obvious that DPC

had not been framed in accordance with the rules. There is
no document to prove that DPC{Mas‘formed, had the approval
of the competent authority’who‘hgz/full knowledge of the
fact that it is against the provisions of the Recruitment
Rules,ordered formation of a Committee without a Regional/
Senior Administrative Officer. We, therefore, feel that
there is substance in the plea taken by the petitioner

in his petition as well as in para 5 of the rejoinder

affidavit that the non-inclusion of Regional/Senior



Administrative Officer, as a full-fledged Member, could not
have been done or made up by any other arrangement. In the

result, therefore, any deliberation of such @ DPC will have
to be quashed,

9. In regard to the grading of the petitioner by the

so formed DPC, the responcents' case is that the recommenda-
tions were macde on the basis of the'recorded CR entries, They
have further said in paras 5 of their reply that though no
remarks were communicated to the petitioner, his record of
service is not unblemished as he was onCe awarded & non-
recordable warning., We have perused the Confidential Reports
(CR) of the petitioner for thé period 1975 to 1978, a period
of 4 years, Prior to 1975 there was & column No.25 regarding
grading of the official being reported upon., In reports from
1975 onwards this column has been done away with and no
grading is given to the reported officer except that in 1978
this column again appesrs in CR Form. We do not want to
comment on these reports. Some entry made in the 1974 report
was later penned out by the Reporting Officer., The observa-
tions made by the Reporting Cfficer on the petitioners working
in these reports is to be reassessed to arrive at the grading.
While we do not Qz}éZ?ﬁ judgment over the gradings thet were
arrived at by DPC of 1979, we have no doubt that the new

DPC which has to be constituted in terms of the recruitment
rules will adopt in adequate measure a scale/;grgrading the
candidates and arrive at the seme independently. %e<$£;/;m&g
shserg e ﬁgég e coperbs of ggg’m@&itﬁaﬁ@r &1e(mmteg§;h & &o
lazabészﬁ% émpgﬁsﬂs&iaa. The so-called recorded warning also
pertains to the year 1969 and has no meaning in the considera-
tion of the petitioner for the promotion against the post of

Personal Assistant in 1979, We are, therefore, convinced that



%/
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the proceedings have to be reviewed,

10, On the above considerations we direct thet the
respondents should form a fresh LPC to consider the cases

of all eligible persons., This DPC will assess the candidates
on the besis of the Confidential Reports and after g¢iving
fresh grading to all the eligible candicates including the
petitioner g1;2;2£gn®r recommendations for the promotions to
the posts of Personal Assistant. Pending finalisetion of
these proceedings no changes will be mede in the officieting

promotions already made but they will be subje€t to the final

outcome of the fresh DPC proceedings.

11, e, therefore, allow the petition (Writ Petition
No, 1705 of 1980) snd set aside DPC proceeclngs of Qovembez ;.
and December,1979. We orcer that the respondents snouch@m&a
a fresh DP€ duly and properly constituted according to
Recruitment Rules and this DPC should complete its deliberatior
within a period of three months from the date of receipt of
this orders. e makexno orcer as to costs., 7 &?
PR 2f Bz
MEMBER (J). MEMBER (A).

LA |
Dated: September ;LZ 51988,

PG,
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~ . %
WRIT PETITION NO 17 _OF 1980 e

Ved Parkash Aggarwal
* Stenographer Grade 1

wols

Geological Survey of India °°°*° Petitioner
Lucknow.
J ’6 Versus
< . Union of India & Others coce Opposite Parties.
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11.
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Sri Nirmal Kanti Roy,
Personal Assistant,

Coal Division,

Geological Survey of India,
29, Chowringhee Road, .
Calcutta~700016.

Sri A.Swami Babu,

Personal Assistant,

Southern Region, 'Manoranjan',
Geological Survey of India,
5-5=49, Mukharram Jahi Road,
Hyderabad=500001.

Sri UoCoSeal' '
Personal Assistant,
North-Eastern Region,
Geological Survey of Indig,
' Laitumkhraht,

Shillong=-3.

Sri Nirmal Ch. Mukherjee,
Personal Assistant,
Geological Survey of India,
27, Jawaharlal Nehru Road,
Calcutta=700013,

Sri P.Unni Krishnan Nambissan,
Personal Assistant,

Airborne Mineral Survey & Exploration,
Geological Survey of India,
6/1, South Public Square,
Bangalore=4. V.

’

Sri Satyendra Chandra Chowdhury,
Personal Assistant,

Eastern Region,’

Geological Survey of India,

12 A & B, Russel Street;
Calcutta=700071.

Sri Santosh Ranjan Sarkar,
Personal Assistant,
Chemical Division,
Geological Survey of Indid,
27, Jawaharlal Nehru Road,
Calcutta~700013.

Sri Ranjit Kumar Mukherjee,
Personal Assistant],
Geophysical Division,
Geological Survey of India,
Appjee House, Park Street,
Calcutta.

-
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3, Gokhle Marg, Lucknow=226001,

Sri Rathindra Nath Guha Thakurtd),
Personal Assistant

Geological Survey of India,

4, Chowringhee Lane, Calcutta=700016.

e

Sri Badal Mallick, Personal Assistant
Geological Survey of India

27, JeL.Nehru Road, Calcutta=700013.
Sri Deb Gopal Bhattacharjee, v
Personal Assistant, Central Region,
Geological Survey of Indid,

New Secretariat Building, Nagpur=440001.
Sri Sunil Kumar Bhattacharjee,
Personal Assistant, Western Region,
Geological Survey of India,

A/3, Himanshu Bhawan, Bani Park,
Jaipur=6,.

Sri V.Rajagopalan, Personal Assistant

Northern Region,
Geological Survey of India,

eceose OppOSite
Partiese.

PETITION UNDER ARTICLE 226 OF THE CONSTITUTION OF INL

This petition of the above named petitioner
respectfully showeth:-

That the petitioner joined in‘Service in Geological
Survey of India with effect from 1llth January, 1963,
as a Stenographer and since then he is continuing
in Service there and has put in more than

seventeen years of service. The appointment
letter dated 22-2-1963 is being filed, herewith),
as Amnexure 1, to this Writ Péﬁition. The
petitioner is a Graduate from Jammu University
having passed his B.A. examination with English

and Hindi Literature.as subjectse.

That prior to this, the petitioner was in
service as a Steno-TypiSt in the Government

of India, under the Ministry of Defence, since
2nd May, 1960, and in the same continuation,

he joined the aforesaid post.

cecesd/m
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That a Seniority List of Stenographers (Subsequently

.
W

.
]

designated as Stenographers Ordinary Grade) has
been maintained by the Department from time to
time and the latest such has been released in 32?
the yesar 1977. According to this Seniority List,
the petitioner's position according to the latest
position works out at seventh, amongst 219
Stenographers, shown in the list, A true copy of
relevant extract of the said list is being filed,
herewith, as Annexure=2, to this Writ Petition,

It is submitted that in the said list, the
position of the Petitioneé has been shoun at
Serial Number 20, but the same has come up to the
7th position because one Sri K.V.Jesudas has,
in the meantime, been transferred to the Ministry
of Finance, New Delhi, from 28«2-18967, and persons
shown at Serial Nos:3,6,7,10,11,12,13,14,15,16 and
17, were promoted as Assistants, which they accepted

and joined from 1971 to 1972, and, ona Sri P.C.

. Ramakrishnaya, standing at Serial number 8, also,

accepted and joined the promotion post as Store
Keeper (Technical), resulting in the Petitioner's

position coming upto 7th position,.

That the Petitioner was promoted with effect from
1-1-1973, in the grade of Stenographer Grade I/
Stenographer Selection Grads, on ad-hoc basis,

with time scale of fs, 210=10=290=~15-320-EB~15-380/~,
later revised to fs,425-15-500-EB~15-560-20-700/~,
under order No.700 P/18/2/5tenographer Selection
Grade/72/15A, dated 30-1-1973, a true copy of
which is being filed, herewith, as'Annexure-S,

to this Writ Petition. The said promotion was

made through Departmental Promotion Committee
according to the information of the Petitioner

against sanctioned postse.
.0.0.\004/“0
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That the promotion of the Petitioner along with
others, who were also‘promoted to Stenographers
Grade I, were regularised as such with effect
from 11-10-1979.
Thét during the entire period of service the
Petitioner possesses an immaculate and unblemish
record of service and has never been communicated
any adverse remark or entry. DOuring the period of
service, the Petitioner was attached, from time to
time, with Senior Gfficers holding high positions
in the Department, viz: Regional Administrative

ﬂfficeré, Directors and the Deputy Director
General and throughout, his work has been commendabl

That through a letter No.A=-11011/7/78-M2(A), dated
24~3~1979, issusd by the Ministry of Steel & fines,
Department of Mines, Government of India, New Delhi,
eighteen temporary posts of Personal Assistants,

in the time scale of Bs550-25-750-EB~30-900/-, were
sanctioned in the Geological Survey of India. These
posts have been filled up in January, 1980,

That the latest amended Recruitment Rules praviding
qualifications and procedure stc., for appointment

in the different posts inciuding the posts of

Personal Assistants came into force with effect

~from 20-10-79. A true copy of the relevant extract

of said rules, which was published in the Gazette
of India, dated 20th Gctober, 1979, in Part II =
Section 3 - Sub-Section (i), is being filed,
herewith, as Annexures = 4, to this Writ Petition.
That a perusal of thes said rules will shouw that the
posts of Personal Ass istants were selection posts
and were to be filled by promotion, failing which,
by transfer on deputation by a Group 'C'
Departmental Promotion Committee, on the basis of

service records of the departmental candidatés.

cecesel/=
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SO Neither any interview nor any test wés provided
nor any such thing ués held while making the
impugned promotions. The Constitution of the said
Departméntal Promotion Committee, as provided in
the rulss, is as follous:

l. A Director or an Gfficer of

equivalent rank of the ’
Geological Survey of India eessee CHAIRMAN

2. A Regional Administrative Officer
~ or Senior Administrative Officer
of the Geol ogical Survey of India... MEMBER

3. A Group 'A' Officer from
> other Department evecse FMEMBER

-~ 4o A Group 'A' Officer of the
Geological Survey of India
- preferably belonging to the
} Scheduled Castes or the
Scheduled Tribes Community secece MEMBER

10, That the Departmental Promotion Committee which
finalised the impugned selection of the candidates,
including the opposite parties, for the posts of
Personal Assistants was not constituted according
to the provisions of'rulas, mentioned above, in as

2 | much as no Gfficer of the rank of a Regional
Administrative B8fficer or Senior Administrative
Officer of Geological Survey of India was
associated as its members. It is submitted that
participatiaon of such an 0fficer in the Committee
\\ was most necessary for making the proper selection
qﬁ&k because he being the only Officer of the
administrative side was fully aware about the
comparative merit and efficiency of the incumbents
belonging to the clerical and other like staff.
The rest of the constituents belonged to Scientific
and Technical side. It may be mentioned here that
all fhe members, including the Chairman, in
question, were from scientific and technical side,

That on account of the illegal constitution of the

Departmental Promotion Committes, the impugned
salections made by the said Committee for promotion

to the pxa posts of Personal Assistants are void
oo.ootG/"
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and legally not sustainable,

That as per Recruitment Rules, the selection for the

post of Personal Assistants, was to be made from
amongst the Stenographers in the following manner:
Promotions

Stenograp-her Grade I with 5 yesars! regular
service in the grads,

i)

- failing which =
10 years' regular service in the grades of

Stenographer (Ordinary Grade) and Stenographer
Grade I combined together,

- failing both =

Stenographer {0rdinary Grade) with 10 years!
ragular service in the grade. '

Transfer on deputations

Stenograp~hers haVing 5 years regular servicse
in the scale of pay of B.425-700/-« or
equivalent in a Central Government Dspartment.

That from the above provision it is amply clear
that the Departmental Promotion Committee was
requireda to make selection for promotion to the
post of Personal Assistants from amongst the
incumbents of first category alone and it is only i
case of non-availability of the persons of first
category the persons of second category could be
congidered and likewise the persons of third

category and onwards.

That the words "failing which" used in the rule
is clearly indicativé of the fact there was no
scope for the Departmental Promotion Committee to
considér the candidates of all the categories for
promotion together. But the illegally constituted
Departmental Promotion Committee in uttaf disregar
of the Recruitment Rules arbitrarily considered th
cases of persons belonging to all the three
categories enumerated in para 12 above together at
a time, as a rssult of which, the impugned

selection is wholly prejudicial, illegal and

arbitrarye.

..‘.’..74



srl.'srl.No.!'
Noe. 'as per '
'Senior-' NAME
] ity ]
‘List. '
) ]
| § ]
(1) ¢ (2) (3)
l. - Sri S.K.Das
Burman
20 - Shmto I'Iimani
Chowdhury.
3. - Sri Nirmal Kanti
«‘ : Roy (s/C).
4, - Sri A.Swami Babu
Se 1 Sri U.C.Seal
6. 18 Sri Nirmal c¢he.
' Mukherjeee.
7. 19 Sri P.Unni
. Krishnan
y Nambiassan
8. 21 Sri Satyendra
Chandra
Chowdhury
9. 24 Sri Santosh
Ranjan Sarkar
1o. 31 Sri Ranjit Kr.
Mukherjee
‘11. 36  Sri Rathindra
- Nath Guha
K\ o Thakurta
WW 12. 38  Sri Badal
. ‘ r43', MalliCk

@

ie iﬁ. That in all 15 persons have been selected by the Departmental

Promotion Committee belonging to different categories, their

relevant details are given below:

13., 42

14, 50

Sri Deb Gopal
Bhattacharjee

Sri Sunil Kumar

Bhattacharjee

ﬁducational

1IQualifica=-
tions.

B.A.
B.A.

SSLC

High
Schoole.

Matric

SSLC

BeA.

B.Com
Be2e

Inter
Artse

Inter
Come

B.Com

B.A.

Appointment
As Steno-
grapher in

GeSaela

appointment

on post of
Stenographe

(Grade I/
Selection

Date of

5
|

27-9-58

25-6=57

19-8-63

20-4-60
1-5=59

26-11-62

18-12-62

8~2-63

15-4-63

12-9-63

1-2-65

1~-2~65

1-10-64

9=~12-65

21-12~71

28-10-71

1-1-72

28=1~72
11-9-74

1-1-73

1-1-73

1-1-73

1-1-73

1-11-74

26-10-79

©=10-76

26-=10-79

26=-10-79

O_ _ - - -

- 2}
LR
gt w ! o
Wy o

M4
gr o808

' a)%sf 0 @
Q¢ P O P ~H
G OO0+ @ @
O A4 QAR

(7) + (8)
e = -
21=12~71 9~1-8

28=10-=71 28~1-
1=1=72 9=1=E
28=1=72 9=1=€
11~10~79 Ad~-hc
Selec

tion

agair

/T
@Quot:

11-10=79 9-1-¢

11-10-79 9-1-¢

11-10~79 9-1-¢

11-10~79 9=1-¢
11~10~79 28~1-

26-10-79 9-1-t

11-10~79 9-1~
26~10-79 9=-1-¢

26=10~79 9=1=t

Sri V.Rajagopalan - He got promotion as Office

Superintendent with effect from 9-12=75 (Forenoon) on
Ad=hoc basis under office order No.l43A/A-32019/
1/75/154, dated the 3rd January,’ 1976,

LR X3 09.08/";0
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241.15 of Para (issued by Opposite Party No.3 (The Director of
15  (Administration). The incumbent remained on this
conti=(post till 10-1-1980 (Afternoon) and hence his
nuede (Confidential Reports for the years 1976, 1977,

(1978 and 1979 are for the post of Office
(Superintendent as he actually did not perform

(the duties of a Stenographer auring the period
(9-12-75 to 10-1-1980,

r

16. That from the abové particulars, it will bs svident
that Sri V,Rajagopalan, Opposite Party No:19, was
vorking as 0ffice Superintendent since 9=12-1975
in the time scale of R,550-20-650-25-750/~ and has

~ not completed 5 ysars! regular service as Stenograph

"in the scale of pay of R, 425-700/-. Therefore, he
n\ was not eligible for consideration for the selesction
for the post of Personal Assistant.

17. That since Sri V.Rajagopalan, Dpposit7 Party No.19,
was holding the post of 0Office Superintendent,
therefore, he legally couid not be selected for the
post of Personal Assistant unless he accepted his
revérsion to the post of Stenographer. As such he
was called upon by the Director of Administration,
Opposite Party No.3, through letter No.4279C/A=-32019,
1/76/15A, dated 1-8-1979, to give hi; option for
accepting his reversion to the post of Stenographer
prior to his case being considered for the post of
Personal Assistant. A copy of the said letter is

&;} filed, herswith, as Annexure 5, to this Writ

\gﬁp Petition., Sri V,Rajagopalan, at no point of time,
gave his requirad option and is also not reverted
to the post of Stenographer prior to his selection,

It is submitted that the appointment of Sri V,

Rajagopalan has been made to the post of Personal
Assistant directly from the post of QOffice
Superintendent, which wvas against the provisions of
Recruitment Rules., The order of appointment of

Sri Rajagopalan as Personal Assistant is being

000..9/-0
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filed, herswith, as Annexure 6, t is Writ Petition.
Tha t as per details given in para 15 of the Writ
Petition, out of the persons selected, the persons
mentioned at Serial Numbers 1 to 10 were the
candidates fulfilling the requisite qualifications

of category one, viz: Stenographer Grade I with

5 years regular service in the grade, which the
Petitioner also fulfilled, but the persons”ﬁentioned
at Serial Nos: 11 to 15, did not fulfil the |

requirements of category one Stenographers as

mentioned above, and as such, their cases being

-covered in category (iii), i.e., Stenographers

Ordinary Grade with 10 years regular service could
not bs considered along Qith persons fulfilling the
qualifications of category (i) including the
Petitioner by the Departmental Promotion Committsee
for making selections to the post of Personal
Assistant which was actually illegally done by the
illegally constituted Departmental Promotion
Committee. It may'be submitted that besides the
above 10 persons, there were many other Steno=
graphers fulfilling the requirements for being

included in category number (i).

« That by considering the cases of the persons

belonging to all the categories together thes said
Departmental Promotion Committee acted wholly
arbitrarily and illegally ressulting in great
prejudice to the Petitioner,

That though the Petitioner is junior to Opposite
Parties § to 11 in servics, but they have been
arrayed as Opposite Parties in this UWrit Petition,
as the Constitution of the Departmental Promotion
Committee has been challenged in the Writ Petition
to be illegal and the decision on tha Writ Petition

might adversely affect them also.
0.00010/"0
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That on the basis of selsction made by the
Departmental Promotion Committee, the Opposite
Parties 5 to 19 have been appointed as Personal
Assistants by various orders, viz: dated 9-1=80,
17-1-80 and 13-2-1980, issued by the Director of
Administration, Opposite Party No.3, the true -
copies of which are being filed, herswith, as
Annexures 7, 8 and 9, to this Writ Petition,

That feeling aggrieved by the selection and
appointment of the Opposite Parties No.12 to 19,
the Petitioner mads a representation-to.the
Director General on 22-1-1980, follomed\by a
reminder dated 20-2-80, under conduct rules,
which has been rejected by letter No.2327C/32016/
1/75/15A, dated 24~3-80, true copy of the same

is filed, herewith, as Annexure 10,, to this Writ
Petition.

That the Dirsctor General, Opposite Party No.2,
fejacted the representation of the Petitioner
without mentioning any reaéons wvhatsoever by a
non=speaking order which has resulted in failure
of justicse,

That as stated sarlier in view of the gquzlifica=-
tions, seniority and the service record of the
Petitioner, there was no cogent or valid reason
for not selecting the Petitioner to the post of
Personal Assistant. The Petitioner is confident
that his Service Record is far superior than those
who have been selected and appointed to the post
of Pesrsonal Assis~tant,

That béing aggrieved by the selection made by the
illegally constituted Dapartmantai Promotion
Committee and the appointment of the Opposite
Parties 12 to 19 made on that basis and having

no other alternative and efficacious remedy, the

Petitioner files this lWirit Petition on the
ceseell/=
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following amongst other groundss--

Bacause the Departmental’aaaagfion Committee
constituted for making selections for the post of
Personal Assistant was not constituted according
to Recruitment Rules of 1979 (Annexure 4).

The selection made for the post of Personal
Assistants by the said illegally constituted
Departmental Promotion Committee was null and void
and no appointment could be made on its basis.
Because the so=-called illegally constituted

Departmental Promotion Committee did not make

selections according to the Recruitment Rules,1979,
in as much as it considered the cases of the
candidates of all the categories mentioned in the
rules togsther inétead of making selections from
amongst the candidates of each category separately,

Because the ssl=-ections made from amongst other
categories by illegally constituted Departmental
Promotion Committee are vitiated in Lauw as many
candidates incl-uding the Petitioner belonging

to categor~y one, as provided in the rules, uwere
available and were not selected without any reason.

Because the Opposite Party No.19, has been

illegally selected and appointed to the post of
Personal Asssstant as he was not eligible for

selection for the said post,

Because the Opposite Party No.2, has failed to

consider the representation of the Petitioner
properly and erred in Lauw in rejecting the same
by a non-speaking order which has resulted in
Failure of justice and is illegal,

PRAYER

Therefore, it is respectfully prayed that this

v - Hon'ble Court may be pleased to issue:

i) a writ, direction or order in the nature of
certiorari quashing the impugned orders of

veel2/=



appointment of Opposite Parties No.5 to 19;
Annexures 7 to 9 and also the order dated
24~3-1980, Annexure No.10 to this Writ Petition,
a nd
_ii) a writ, direction or order in the nature of
mandamus commanding the Opposite Parties
1 to 3 to x reconstitute the Departmental
- < Promotion Committee according to Recruitment
" Rules 1979 and to make selections according
‘Z to provisions of the Recruitment Rules 1979,
. iii) Any other suitable urit, direction or order
‘) to w=hich the Petitioner may be found entitled.
iv) The petitioner may be awarded the cost of

Writ Petition.

0

: LUCKNOU, PETITIONER

Da ted:
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Hon'ble
- IN THE/HIGH COURT OF JUDICATURE AT ALLS 59/
- - sitting at LUCKNOW af
Writ Petition No. ______of 1980,

V.P.Aggarwal, Stenographer Grade I,

. Geological Survey of India _ eses Petitioner
Versus \
! Union of India & others ese+ Opposite Parties.

- ANNEXURE -~ 1

. < GOVERNMENT OP INDIA
- o " "Geological Survey of Indid)
A 27, Chowringhee Road,
Calcutta-13.

No.2270/48/8/63/15, Dated, the 22-2-1963,
YC) Office Order

The Director General, Geological Survey of India
hereby appoints the following person on trial to officiate
in the permanent post of Stenographer in the time scale
of pay of Rse130=5-=160-8-=200-~EB-~8=256=EB~8=280=10~300/~
with effect from the date mentioned against his name
until further orders.

The appointee will be on trial for a period of
2 years and his retention in the post for further period
will be subject to the assessment of his work during the
trial period.

Name of the person Date of Name of present
< appointed appointment substantive holder
(designation) of the post.
Scale of pay
;ngf' ~ W3\ leSri VeP.agarwal © 11.1063(FeNe)s Shri M.C.N.Menon.
. \ W | )
Q ’y Eﬁ/" GoKo!"bghe’

Director of Administration.

Forwarded to the Deputy Director of Audit, Rx
R F‘R QS OCOS 0& .Iq.v' Calcutt_a.

No.2276/48/8/63/15 Dated, the 22-2-1963,
Copy for information to:~

le The Director, Northern Region, Geological Survey
of India, Lucknow.

2¢ © The S.G-in=Charge, P.&.H.P. Circle, G.S.I. with
the request to draw the pay and allowances of the above-
mentioned employee under Permanent 'Non-Plan' Head.

- 3e The aAsstt. Adm. Officer, Sector 15, G.S.I.Calcutt
4. The Superintendent, Sec.l54;, G.S.I., Calcutta.
56 The Superintendent, Sec. 15B, G.S.I., Calcutta,
6o Shri V.P.Agarwal, Stenographer, G.S.I.

~

Sd/- Illegible.
Director of Administratione.

L X-X-N
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HON' BLE
IN THE/HIGH COURT OF JUDICATURE AT ALLAHABAD
SITTING AT LUCKNOW

Writ Petition No. of 1980
Ve.P.Aggarwal, Stenographer Grade I,
Geological Survey of India e ®
Versus
Union of India & others XX

ANNEXURE = 2

Name of the Fost Scale of pay _
Stenographer (Orde. Grade) Rse330=10=380=EB=12~500=EV=15=560/=

AS ON 31 December, 1977

Sl.Noe Name Educational Date of continuous
qualifications appointment to the
grade or equiva-
lent grade counted
for senioritye.
1 2 4 8
ls Shri U.C.Seal Passed High School 1~-5~59
2o, Shri KeV.Jesudas SSLC 15-5=59
Shri A.L.xhanzode B.Com 27=11=60
Shri CeD«Bansode B.A o, wo.HLo 1=9-58

I

Petitioner

Opposite Parties.

-

Total No. of posts

Permanent : 213
Temporary : 1

Remarks

le

Offg. as Steno. Sel.Grade on
11-9~74 on ad-=hoc basis.

Transferred to Mine. of Financey
Deptt. of Cooraination,

New Delhi from 28=2~67.

Offg. as Agstt. from 1=-1-72.

Offg. as Steno. Gr.Il ma,malson
basis we@efe 1=1=73,

. Contd...id/-
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HON' BLE

IN THE/HIGH COURT OF JUDICATURE AT ALLAHABAD | “Ya’
SITTING AT LUCKNOW \ -
r .
> Writ Petition noe of 1980. oY
V.PeAggarwal, Stenographer Grade I,
Geological survey of India s+ Petitioner
Versus
Union of India & others «+ Opposite Partiese.
ANNEXURE = 3
Government of Indid;
Geological Survey of India
4, Chowringhee Lane,
AL No «700E/18/ 2/ stenographer Calcuttayl6,” the
Selection Grades/72/15a 30 Jane., 1973.
.-
Office order .
The following persons are appointed on promotion
to officiate as Stenographer Selection Grade in the
. Geological Survey of India in the time scale of pay
AY 0f Rse210-10-290-15-320-EB~15-3560/~ with effect from
1,1.73 (F.N.) purely on ad-hoc basis until further
orderse
Sre.'Name of the person *Post from °'Present postings.
No«'promotede. *which ' :
' ‘promoted. ! .
l. Smt. L.DeBhole Stenographer Central Region
* o _ (0eCeo)o -
2, sri Nirmal Ch. - =dO= Central Headquarterse.
Mixherjee
“/’f‘__;.:} C 3e Sri P.U.Krishnan =30 = Kerala/S.R.O.
o DA Nambissane '
SN ' ‘
\. -~ 2*\4. sri V.P.Agarwal -do- J&K circle/NeRe
’Vdé; :ﬁgs. Sri Re.R.V.S.Bundela elely Bihar Circle/E«R.
L] N-' '" B
14{56. Sri Sib Xumar De -cdo=- Eastern Regione
o/ Sri Santosh Ranjan
Sarkar , -do- Central Headquarterso.

Sri Mrityunjoy Poddar =do- Eastern Regione

The above ad-=hoc appointments do not confer on the
promotees any right or claim as such to the higher post
in supersession of the rights or claims of those who
may be found to be senior or otherwise eligible for

promotion at the time of making regular appointments
to those postse.

Sd/-K. Bo DaS B}'l.o‘lu'ﬂi.j
Director of administratione.

Forwarded to:

loe The Accountant General, Works & Misc., New Delhi

2, The Sr. Dy.Accountant General, Commerce, Works & Misc:
Calcutta.

3. The Sr. Dy.Accountant General’, " " "

BombaYo .
Contdeoseo oﬁ‘



——-—v-—-—w——-

LeDo Temporary
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annexure 3 COntinugd.
-326=
s of the post against

--—‘.—-- - o= o=

post of Ve

stenographel (sele

Grade sanctioned
by the Govte under
Ministry of steel
g mines (Deptte
of mines) letter’
gt 111=12=72¢

Bundelae

6.Sri sib i(ro De

7.5ri santosh

Ranjan Sarkar

g8.5ri Mrityunjo¥Y
PoddeXo .

allowances 0

/lB/Z/Stenographer Sel

me isectar, i (el (e 6, 0

NO «
Copy to:?
1o T&Z Dy.Director General
20 v ' -CO=- ;
30 -4 0o~ ' ¢
go The pirector=in-Chargey e
6o The Dir

ecto
ooy eeton Bl (el

=]

are as shown pelows

' substantive '
V'incumbent '

— —

The pay. and £ the appointees are
porarY Plan Heado

drawn under Tem
ection Grade/T2/ 154
J

. pastern Regicn,
Central Region; GS

which the above

--——-—-

vacant CHQ

Ge

Northern Region,
stern Regiony GoSe

ik

]
v

i




b, kS, Gt
ﬂa/ﬁé A, 5@; ﬁéaa " ’ e

J $d, Caleutta, (9 :
0, Ihe / : o(9 extra coples)
“im pl?ffectof /‘%””‘wg ¢ Tralning), G55 cascutta,
¢ 418 Dllector of Adm's Cell, GSI, Calcutta.
12, AU Lersons concerned, Thelr posting as inaicated above
e are provisional subject to review in due course.
; A3, suara fike, Sec.15A; GSI, Calcutta.

LA



Annexure 3 Continued. -
-326=~

The details of the post against which the above
appointees will be shown are as shown below:

Neme ‘'Post ageinst ! Substantive 'Allocation of
‘which appoint-= !incumbent ‘*With=- ' Allotted
‘ment is made and'if anye tdravn ' to wee.
*sanction of the tfrom ' lelo.73(F
?pOSto ? fw.e-f-'
: : .1.1073:
J
- R IR, G
1 2 3 4 S
loSmt. LeDeo Temporary post of Vacant CHQ Central
Bhole Stenographer (Sel. Regione

Grade) sanctioned

by the Govt., under
Ministry of Steel

& Mines (Deptte.

of Mines) letter -

No «2/64/71=MI,
dat:11-12-72.
24Sri Nirmal ~dQO= Vacant CHQ CHQ
Ch.Mukherjee
3 L Sri POUQ .
Krishnan Nambissan -do- Vacant CHQ Kerala/SRO
4.5ri VePoAgarwal -do=- Vacant CHQ J&K Circle/
. ) . Ne.Re
Bundelas Circle/E«Re.
6.Sri Sib Kr. De {mcio= Vacant CHQ Eastern
) ) Region.
7.5ri Santosh " =do~- Vacant CHQ CHQ
Ranjan sarkar
8.5ri Mrityunjoy -Co=- Vacant CHQ Eastern
Foddero Region

The paY.and allowances of the appeointees are to be
drawn under Temporary Plan Heade

No. /18y 2/ Stenographer Selection Grade/72/15&; daﬁed the

Jan 1973,
Copy to: ) v
le The Dy.Director General, Eastern Region, Ge.S.Il.Calcutta!
2e = 0= + Central Region, GSI, Nagpurs.
3. -d o= + Northern Region, GSI, Iucknowe

4. The Director-in~ChargejyWestern Region, G.S.I., Jaipure
5. The Director, J&K Circle, (NeRe), GSI, SrinagarfKashmir.

6. The Director, Bihar Circle, G.S.I. Patnae.

70 The ASStto Adn\ Officer (ISA)' Ge So.Lo, Calcuttae

8. The Supdt., Sec.l5a, G.S.I. Calcutta.

9. The Supdte., Sec.l5B, G.S.I. Calcutta.(9 extra copies)

10, The Director (Piannlng & Training); GSI, Calcutta.

™ 11. The Director of Admn's Cell, GSI, Calcutta.
Y 12. All persons concernede. Their posting as indicated above

are provisional subject to review in due course.
3. Guard fike, Sec.l5A; GSI, Calcutta.

Y Sd/"" Tn P.Ganguli";'
_ asstt. Adme. Officer,
\ \ i for Director of Administratio?j

e® P00 '’ £
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HON' BLE \ﬁ,
IN THEHIGH COURT OF JUDICATURE AT ALLAHABAD -éﬁ
SITTING AT LUCKNOW ?9§

Writ Petition No. of 1980.

V.P.2ggarwal, Stenographer Grade I,

Geological Survey of India  eee Petitioner.
Versus
Union of India & others «ee Opposite parties

ANNEXURE - 4
THE GAZETTE OF INDIA
PUBLISHED BY AUTHORITY
No.42 NEW DELHI, SATURDAY, OCTOBER 20, 1979/ASVINA 28,190l.

e
Separate paging is given to this Part in order that it
it may be filed as a separate compilatione

PART II - Section 3 = Sub-Section (i)

General Statutory Rules (including Orders, bye-laws etce
of a general character) issued by the Ministeries of

the Government of India (other than the Ministry of
Defence) and by the Central authorities (other than the
Administration of Union Territories).

L N 4

MINIS'I'RY OF STEEL, MINES AND COAL
. (Department of Mines)

New Delhi; the 4th October; 1979

GeS.R.1283 = In exercise of the powers conferred by the
proviso to article 309 of the Constitution, the President
hereby makes the following rules, further tc amend the
Geological Survey of India (Group 'C' Ministerial Posts)
Recruitment Rules, 1968, namely:~ - '
l. (1) These rules may be called the Geological Survey

of Inaia (Group C Ministerial Posts) Recruitment
(Second Amendment) Rules, 1979.

(2) They shall come into force on the date of their
publication in the Official Gazette.

‘2. In the Schedule to the Geological Survey of India

(Group C ministerial Posts) Recruitment Rules, 1968, -

(i) for serial No.8 relating to the post of Stenographer
(selection Grade) and entries relating theretoy
the following serial number and entries shall be
subgtituted, namely:-

SCHEDULE
Serial Number . ﬁ:': \; coee 8
Name of the post O ...af : Stenographer Grade 1
Nunber of posts cose 131
Classification vlfre \’\General Central Service
Cew ‘Group *C' ministerial),
' "'/ Non=Gazetted.

o .” Y

Contdeees avL,

'/"
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Annexure = 4 continued

~-3:28=~

Scale of pay

[ X

Whether Selection ..

or non-Selection post.

Age limit for
Direct Recruitment

Education and other
qualifications
required for direct
recruitse.

Whether age and
period of education-
al qualifications
prescribed for
direct recruits will
apply in the case of
promotees.

Period of probation
if any.

Method of recruit-
ment, whether by
direct recruitment
or by promotion

or by deputation/

‘transfer and

percentage of the
vacancies to be
filled by various
methods.

In case of recruit-
ment by promotion or
deputation/transfer
grades from which
promotion deputation/
transfer to be made.

If a Departmental
Promotion Committee
Exists, what is its
compositione

** 1.

2.
India

Department
4.

GSI preferabi

community,

A Mineralogist (Senior) or an
Of ficer of equivalent rank of the
Geological Survey of Indla

A Senior Administrative Officer
of the Geological’ Survey of

mo425“15“50o-EB—15-560“20-7OQ/-0

Non=-Selection

18 to 25 years (Relaxable upto 35
years for Government Servants)

Note:The crucial date for deter-
mining the age l1imit shall be the
closing date for receipt of
applications from candidates in
India (other than those in the
Andaman and Nicobar Islands and
LakshadweeR) o

Matriculation or egufvalent.
Speed in shorthand at the rate of
120 words per minutes in English
or in Hindi failing which at the
rate of 100 words per minute in
English or in Hindi.

NO.

Two yearse

75 per cent by promotion
failing which
by direct recruituwente.

25 per cent by direct recruitment
through Staff Selection Commissio

Promotion: Stenographer (Ordinary
Grade) with 5 years!
regular service in
the Grade.

Group ‘'C' Departmental Promotion
Committee consisting of :=

**k

eesee Chairman

e ee ¢« Member

A Group 'A' Officer.from other

Member

A Group 'A' Officer of the .
Y belonging to SC/ST ecceo Mimber

o&oé}@/-’
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.

l4. Circumstances in which '
UPSC is to be consulted -==-—— Not applicable
in making recruitment

(ii) for Serial No.9, relating to the post of Stenographer
(Ordinary Grade) and entries relating

° ' thereto, the following serial number
and entries shall be substituted
namely :=

X XXX XXXXXXXX

(iii)for Serial No.l5, relating to the post of PERSONAL

' ASSISTANT to DIRECTOR GENERAL, and
Y : entries relating thereto, the
following serial number and entries
shall be substituted, namely:-

——

‘\\ l. Serial Numbegf eoo 15

2. Name of the post ... Personal Assistant
3¢ Number of pPostsS eee 18

4, Classification oo General Central Service, Group C,
Ministerial, Non-Gazetted.

5‘0 Scale of pay eece RS.550—25-750"EB-30-900/"
6. Whether Selection
or coe Selection
Non~Selection

7. Age limit for
~ Direct Recruitment.. Not applicable

8. BEducational and

- other qualifica-
N tions required for
b | direct recruitse eoe Not applicable.
9. Whether age and
i educational

alifications . ] T
giescribed for «ee Not applicable
direct recruits
will apply in the
case of promotees.

10.PFeriod of -
probation, if oso Not applicable
aly e '

11 .Method of
N\ recruitment, eso By promotion

whether by _ . . _
direct recruitment failing which

or by promotion by transfer on deputation.
or by deputation/

transfer and

percentage of the o oo o odRfx
vagancies to be

filled by various

methodse.

000.030/-
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12. In case of recruitment *%
by promotion or depu~
tation/transfer grades
from which promotion
deputation/transfer to
be made.

**Promotion: Stenographer Grade I with 5 years'-
regular service in the grade;

. - failing which =
10 years' regular service in the
£ . grades of Stenograrher (Ordinary Grade)
: _ and Stenographer Grade I combined
— _ " together,

4 - failing both =

y ’ Stenographer (Ordinary Grade) with 10 yea
regular service in the grade.

Transfer on deputation: Stenographers having 5 years!
, regular service in the scale of pay

_ : Of Rs«425=700 or equivalent in a Central

. Government Department.,

. 13. If a Departmental Promotion

Committee exists, what is its
. _ compositione

Group 'C' Departmental Promotion Comudttee consisting
‘of 2 _ .
l. A Director or an officer of equivalent

rank of the Geological Survey of India .. Chairman

2¢ A Regional Administrative Officer or
Senior Administrative Officer of the
o Geological Survey of India oo Member

3¢ A Group 'A' Officer from other .
Yy v Department ’ o Member

- ' 4, A Group 'A' Officer of the Geological.
“— Survey of India preferably belonging
to the Scheduled Castes or Scheduled

Tribe community oo Member

14, Circumstances in which Union e+ Not applicablee.
Public Service Commission is
to be consulted in making
recruitment.

e (F.No A=12018/9/79/79=-M2)
\ N J A OCHWJDHURY' Dy eSecy .
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-4 SITTING AT LUCKNOW
Writ Petition No._ ____ of 1980.
Ve.P.Aggarwal, Stenographer Grade I,
Geological Survey of India «+ Petitioner.

. Versus

Union of India & others ee Opposite Partiew.
Annexure « 5
' GOVERNMENT OF INDIA
NO «4279C/A=32019/1/76/15 A, dt:Calcutta~l6; 1=-8-«1979,
— From: THE DIRECTOR (ADMN)
~4 ' GEQLOGICAL SURVEY OF INDIA
- 4, CHOWRINGHEE LANE,
‘ To
N The Deputy Director General,
Northern Regiony’
Geological Survey of Indig,
. : Lucknow.
Subject :OPTION IN RESPECT OF SRI V.RAJAGOFALAN, Supdte
" REf :=Your letter No.1164R/VRG/79~-Estt.'A!,
- dated 13-=7-79,

Conditional option as exercised by Sri V.Raja-
gopalan, Supdt. for the post of P.A. is not acceptable;
since'reversion and promotion cannot be acted upon

e simultaneously. Please obtain clear option in
writing from Sri Rajagopalan whether he is willing
I )

to revert to the post of Stenographer Grade I and
“y submit the same within 10-8-1979 failing which it
will be presumed that he is not wiX2imy interested
in the matter and his appointment in the post of
Supdt. will be regularised.

Sd/- N.Mondal,
31=7=79
Sr. Adm. Officer,

for Director of Administration.

s® S - -

S,
// A
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IN THE/HIGH COURT OP JUDICATURE AT ALLAHABAD //@
SITTING AT LUCKNOW - W

Writ Petition No.______of 1980.

Ve.Ps Aggarwal, Stenographer Grade I,
Geoiogical survey of India. es Petitionere.
Versus

Union of India & others e+ Opposite Parties.

ANNEXURE = 6

Govermment of India),
Geological Survey of India)
Northern Region?
3, Gokhle Marg, Lucknow.

NO /4/2/5teno«Gr.I1/79=Estt 'A', dated the Jane. '80.

OFFICE ORDER

Shri V.Rajagopalan, Supdt., Geological Survey
of India is hereby epper appointed on promotion as
Personal Asstte. in the time scale of pay of Rse550=25-=750-
EB~30=-900/~ in temporary capacity wee.fe. 11-1-80 (F/N)
and is attached to Dy.Director General,” Northern
Region, ILucknowe.

He will be on probation for a period of two years
and his retention in the post for further period will be
subject to the assessment of his work and conduct during
the probationary period and that he may be reverted
to his substantive/officiating post without any notice
and without any cause being assigned to him during
the period of probatione.

The pay of Shri V.Rajagopalan is fixed at Rse¢675/-
under F.Re22=C;w.cef. 11=1-80(F/N). He was drawing
Rs«630/~ as basic pay in the post of Supdt. prior to his
promotione

Sd/" Ko Do Shukla‘—;
Deputy Director General.

LA AN B X ]
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HON' BLE .
IN THE/HIGH COURT OF JUDICATURE AT ALLAHABAD
/- _ ~ SITTING AT LUCKNOW
- Writ Petition No. of 1980
V.P.Aggarwal, Stenographer Gr.I,
Geological Survey of Indla Ceee Petitioner.
Versus
Union of India & others e oo Opposite parties.
ANNEXURE - 7
Government of India
Geological Survey of India
i 4, Chowringhee Lane;, .
. —_— NO « /A=32016/1/75=15a, Calcutta=16, the January, 80.
R MEMORANDUM
¢ The following officials have been recommended for
~\\ promotion to the post of Personal Assistant in the

Geological Survey of India in the time scale of pay of
Rse550=25=750-EB=30-900/~ in temporary capacity until
further orders.

. Their promotion will take effect from the date of
‘ assumption of charge of the new post.

They will be on probation for first two years and
their retention to the post will be subject to the
assessment of their work during the probationary period.

The concerned Dy.Directors General/Director-in-Charge

A~ are requested to offer them promotion with posting indicated
against each and allow them to join the post after observance
of the rules.

“y ' Necessary office order of their appointment on
promotion after their joining the post may be issued under
intimation to all the regions and to this office.

They may be accommodated against the temporary post
sanctioned under Ministry of Steel & Mines (Deptt. of Mines)
letter No.A-11011/7/78-i2(a), dated 24=3-=79 and their pay
may be drawn under 'Temporary non-Plan' Head:

Sl.No. Name Present Present place Place of posting
post. of posting on promotion
l. Shri V.Raja- StenoeGrel N.R.,GSI DDG, NR, Lucknowe
gopalan (Working as  Lucknow.
' Supdt. on

ad-hoc basis).

. Shri A. Steno.Gr.l SeRe, GST, DDG, SR, Hyderabad
Swami Babu Hyderabad.

y ﬁazuaxxgézxx ‘
| ( T eeesee34/-

..., : ’ .‘ '
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// ma2TeX
~& Shri 3
3eo/Nirmal Kanti Steno.Gr.I CHQ, GSI Driiiing DDG, Coal Divn
Roy (S.C.). Divn, Calcutta. Calcuttae.
4. Sri P.Unnikrishnan =do=- SR, GSI, DDG, AMSE
Nambissane. Hyderabad. Bangalore
(Presently
Director=in=
Charge).
5. Shri Satyendra -do= E.R., GSI, DDG, ER,
Chandra Chowdhury , Calcutta. Calcuttae
6. Shri Sunil Kumar -do~- E.R,, GSI, DDG, W.RQ’
Ehattacharjee Calcutta. Jaipur.
7+ Sri Deb Gopal -do=- Coal Divn. DDG, (R,
Bhattacharjee (on loan to Nagpure.
: Sec, 20, CHQ,
GSI).

Sd/ - Ne.Mondal
8-1-80
Sr. Adm. Officer’,
for Director of Admne.

No. 314 C/A-32016/1/75-15A, dated the 9th Jan. 1980.

Copy to:

l. The Dy.Director General,. Northern Region, GSI, Lucknowe.
2, . =do- Southern Region, GSI, Hyderabad.
3e -do- Coal Calcutta

4. -ClO= Central Region, Nagpur

Se ~dom- Eastern Region, Calcutta

6o ~Jo= Western Region, vaipur.

7. The Director=-in-Charge, AMSE, GSI, Bangalore

8. Shri V.Rajagopalan, Steno. Gre. I,” NeRe, GSI, Lucknowe

- 9. Shri A.Swami Babu, Steno. Gr. I, SR, Hyderabad.

10.5ri Nirmal Kanti Roy, Steno. Gr.I, CHQ, GSI, Calcutta.

1l1.Sri P.Unni Krishnanes Nambissan, Steno.Gr.I, GSI, SR,Hyaerabad

12.5ri Satyendra Chandra Chowdhury, Steno Gr.I, ER, GSI Calcutta

12.Sri Sunil Kumar Bhattacharjee, Steno Gr.I, Calcutta. _

14.S5ri Deb Gopal Bhattacharjee, Steno Gr.I, Coal Divn, now on
loan to Sec. 20, CHQ, GSI, Calcutta. |

15.The Adm.;Officer, Sec.l5 B, GSI,Calcutta.

l6.Guard File Sectdon 15A.
. Sd/- NeMondal)’
8«1-1980
Sr. Adrn‘ off lcer’,’
for Director of aAdministration

od e

ﬁ
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Writ Petition No. of 1980.

V.P.Aggarwal, Stenographer Graae I,

Geological Survey of India e o Petitioner
Versus
Union of India & others «e Opposite Parties.

ANNEXURE = 8

. Government of India
Geological survey of India
4, Chowringhee Lane

No « /A=32016/1/75=15A, Calcutta=l16, the January,1980.
OFFICE ORDER

The director of Administration hereby appoints
the following Stenographers (Gr.I) as Personal Assistants
in the Geological Survey of India in the scale of pay of
Rs«550~25~750-EB~30~900/~- on promotion in temporary
capacity with effect from 9~1-80 (F.N.) until further
orders. They are posted at C.Hgrs., GSI, Calcutta.

l. Sri Se.KeDasgs Barmane.

2. Sri Nirmal CheMukherjee

3. Sri Santosh Rn.Sarkar

4. Sri Rathindra Nath Guha Thakurta

5. Sri Badal Mallicke. -

They will be on probation for a period of two
years and their retention in the posts for further period
will be subject to the assessment of their work and
conduct during the probationary period. They may be
reverted to their substantive posts without any notice
and without any cause being assigned to them during
the period of probation,

Sd/=- N.Mondal
16-1~-80
Sr. Adm. Officer,
for Director of Administration.

Forwarded to the Controller of Accounts; Deptt. of sines)
Central Pay and Accounts Office, Calcutta. The pay and
allowances of the officials may be drawn against the
temporary posts sanctioned under Ministry of Steel and
Mines, Deptt. of Mines letter No.A-11011/7/78/M~2(a),
dated 24~3=79, .



—
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No.534 C/A~32016/1/75-15A, dated the 17th January, 1980,

Director General, G.S.I. Calcutta.

Sr. D.D.G (Finance), GSI, CHQ, Calcutta.
Dy.Director General (CHQ), GSI, Calcutta.

DY eDeGe7 EeR/NeE.Ro/WeRo/NeR/C.R/S.R/Coal; GSI
Chief Chemist, GSI, Calcuttae.
Director-in~Charge, AMSE Wing, GSI, Bangalore
Director of Admn., GSI, Calcutta.

Chief Mechanical Engineer{, GSI, Calcutta.

Agm. Officer, Sector 15B, GSI, Calcutta.
Liaison Officer for Scheduled Castes/ Scheduled

Tribes, GSI, Calcutta,

Copy to:=-

1. The
26 The
3e The
4. The
5. The
6o The
7. The
8. The
9. The
10. The
11, The
12, The
13, Sri
14, Sri
15, Sri
16. Sri
17. Sri

Secy. Genl, GSI Bmployees Association, Calcuttae.
Secy. Genl. GSI Staff Union, Calcutta, _
S.K.Das Barman] PA to Director (Admn), GSI
SeRe.Sarkar, attached with Chief Chemist.

i N.C.Mikherjee, FA to BRE DG, GSI
i R.N.Guha Thakurta, P.A. to Sr. DDG (Finance).

Badal Mallick,” PA to DDG (CHQ).

coee s Sd/- Ne.Mondal

16=1=80
Sr. Adm. Officer
for Director of Administration.

o
\
L
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ANNEXURE = 9

Govermment of India;
Geological Survey of ‘India
4, Chowringhee Lane,

NO. /A=32016/1/75=154a, Calcutta-16, the Feb.1980.
OFFICE ORDER

The Director of Administration hereby appoints the
the following stenograrhers Grade I as Personal Assistants
in the Geoltogical Survey of India in the scale of pay
0f R54550=25=750=EB~30~900/~ on promotion in temporary
capacity with effect from 28-~1-80 (F/N) until further oraers:

SLeNOoe Name Place of Posting

l. Smt. Himani Chowdhury, E&T Divn, Ge.S.l.Calcutta.
2, Sri Ranjit Kr.Muxherjee, ¥ Geophysical Divn,
G.S.I, Calcutta.

They wiil be on probation for a pericd of two years
and their retention in the posts for further period will be
be subject to the assessment of their work and conduct
during the probationary period. They sy be reverted to
their substantive posts without any uotice and without

any cause being assigned to them during the period of
probation.
Sa/ - N.Mondadl
12-2=80

Sr. Adm. Cfficer,
for Director of Administration.

Forwarded to the Controtler of Accounts, Deptte of rinesy
Central Pay and Accounts Office, G.S.I, 16, Brabourne Road;,
Calcuttae. The pay and allowances of the officials way be
drawn against the temporary posts sanctioned under the
ministry of Steel and riines, Deptt. of Mines, letter nroe.
A=1}011/7/78=r=2(a), dated 24-=3=79.

No. 1466C/A=32016/1/75=15A, dated the 13th Feb. 1980.
Copy to:

l. The sr. Dy.Director General(Finance), CHQ, Calcutta

2. The Dy.Director General, ER/NER/WR/NR/CR/SR/Coal,
GeSeI, _

X X XKXARXKXXX XX

s\/b( 2 Sd/ =NerMonaaly
12-2-807
Sre Adiie OfflCer;‘

for Director of Administration.
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HON' BLE
IN THE/HIGH COURT OF JUDICATURE AT ALLAHABAD

SITTING AT LUCKNOW

Wée Writ Petition Noe. of 1980.

V.P.Aggarwal, Stenograrher Grade I,
Geological Survey of India eves Petitioner

Versus
Union of India & others cee Opposite Partiese.

ANNEXURE - 10

GOVERNMENT OF INDIA

Noe 2327C/3201€/1/75-~15A, Calcutta-ft-16, 24th March, 1980,

FROM _ To
THE DIRECTOR (ADMN.) Shri V.P.Aggarwal,
GEOLOGICAL SURVEY OF INDIA Stenographer Gr.I,

4, CHOWRINGHEE LANE Geological survey of Inaia

Northern Region, Lucknowe

Sub:=Representation regarding promotion to the post
of P.AQ in G.S.I'

Please refer to your letter dated 20th February, 1980

addressed to Director General, Geological Survey of India.
I am directed to inform you that your case has been duly
examined by the Director General, G.S.I. himself and he
has desired me to intimate to you on his behalf,

sSince the post of P.A. is a selection post, the

selection of a candidate for the said post has been made
on the basis of comperative merit of the officials under
consideration by the DPC as per rules in vogue. Your case
was also placed before the D.P.C. along with others for
consideration but it is regretted that your name did not
find the place within the 15th position in the recommended
list so far promoted.

In view of the fact statea above it is regretted
that no change in the orders of the promotion orders
already issued is possibde.

Sd/ = Ke MeNayary:
22=3=80

- Director of Administration;
Geological Survey of Indiae

0ocoe®0 e
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SITTING AT LUCKNOW

WRIT PETITION NO: OF 1980

e
1980° ?
AFFIDAVIT |7
97 - 1
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ALLAHABAD

' HIGH COURT,
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Ved Parkash Aggarwal
S/o Sri Panna Lal Aggarwal,
Stenographer Grade I,

Geological Survey of Indig,

Lucknow «ee Petitioner

...QOVERSUS. (X N N N}

Union of India & Others o+o Opposite Parties.

AFFIDAVIT

I, Ved Parkash Aggarwal, aged 42 years, S/o Sri Panna
Lal Aggarwal, resident of 550, 2nd Lane, Nishatganj,

Incknow, do hereby solemnly affirm and state on oath

as under:~

1. That Deponant is a Petitioner in the above
noted Writ Petition and is fully conversant
with the facts of the case.

2, That the contents of Paragraph 1 to 25 of the
Writ Petition are true to my personal knowledge.

3. That the Amnexures 1 to 10 are the true copies/

extracts of the originalse. Y

LUCKNOW ‘ _
Dated: 80 DE PORAN —

26 C
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I, Ved Parkash Aggarwal, the Deponant above named %
do hereby verify that the contents of Paragraph 1 to 3
of this Affidavit are true to my personal knowledge.

No part of this is false. Nothing material has been —

o \/F A \M&J"\ f —

Dated: DEPONANT

YA

Iidentify the Deponant Ved Parkash Aggarwal,

concealed, so help me God.

above named, who has signed this Affidavit before me.

el

ADV OCATE

Solemnly affirmed before me on ?6 *"é"‘ 8‘&

at . % 5— AM./PaM. Ved Parkash Aggarwal,

the Deponant who is identified by Sri (_:(’ D’(Q_—_—_& &gﬁe‘éﬁ_l)c

"Advocate, High Court!, ILucknow Bench, Lucknowe. Moy

I have satisfied by examining the Deponant that
he understands the contents of the Affidavit, which

have been read over and explained by me.
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

SITTING AT LUCKNON

Writ Petition Noe ~ of 1980.

Ved Parkash Aggarwal v Petitioner
Stenographer Grade I ,
Geological Survey of India

Lucknow
| eseVErsus v .« o o
Union of India & others ,;... Opposite Parties
Index
Serial Description Page Nos
number ~
l. Writ Petition - 1l to 11
2. Annexure number 1 12
3e Annexure number 2 13-~18 -
4, Annexure number 3 | 1§~20 ‘
5e ; Annexu.re number 4 21-23
Ge Annexure number 5 - 24'
7o Amnexure number 6 25 \
8e Annexure number 7 - 26-27
O Annexure number 8 .28
10. Annexure number 9 29
11. Annexure number 10 30

Affidavit . 31-32
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SITTING AT LUCKNOW o /) {\
>

Writ Petition No. _ ~_ of 1980.

Ved Parkash Aggarwal, S/o0 Sri Panna

Lal Aggarwal, aged 42 Years, Occupation
Stenographer Grade I, Geological
Survey of India, Lucknow, resident
of 550, 2nd Lane, Near Arya Kanya - :
Pathshala, Lucknow seese e Petitioner,

seg VEIrSUS eee.

1. Union of India, through the Additional

Secretary, Ministry of Steel & Mines, Lo
(Department of Mines), New Delbi.

eological Survey of India,
7, Jawaharlal Nehru Road,
Calcutta=700013,

Zﬁ\:he Director General,
G

2. The Director of Administration,
Geological Survey-of India, - i
4, Chowringhee lane, Calcu.tta--700016° .

4, The Deputy Director General,
Northern Region,
Geological Survey of India,
3, Gokhle Marg, Lucknow=-226001,

5. Sri S.K,Das Eurhan, Personal Assistant,
- Geological Survey of India, . ,
4, Chowringhee:lane, Calcutta=700016.

6. Shrimati Himani Chowdhury, Personal Assistant,
Geologieal Survey of India,

- 4, Chowringhee Lane, Calcutta~700016.

7. Sri Nirmal Kanti Roy, Personal Assistant,
Coal Division, Geological Survey of Indla,
29, Chowrlnghee, Calcdutta~700016.

8, Srl A«Swami Babu, Personal As51stant,
Geological survey of India,
Southern Region, 'Manoranjan'

A 5-5~449, Mukharram Jahi Road,

Hyderabad=500001s - o

9, Sri UsC.Seal, Personal Assistant,
Geological Survey of India, .
North-~Eastern Region, 'Laltumkhrah"
Shillong=-3. !

10,Sri Nirmal Ch.ﬂukherjee, Personal As%istant,
Geological Survey of India,
27, Jawaharlal Nehru Road, Calcutta~700013,

1l.Sri P.Unni Krishnan Nambissan,
Personal Assistant, AMSE Wing,
Geological Survey of India,
6/1, South Public Square, Bangalore-4o

12.8ri Satyendra Chandra Chowdhury,
Personal Assistant, Eastern Region,

(e T
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"from 11~10-1979.

-:3:-

maintained by the Department from time to time and the
latest such has been'released in the year 1977.
According ‘to this Senlorlty Llst, the Petitioner's
p051tlon accordlng to latest position works out at.
seventh, amongst 219.Stenographers, shown 1n the Liste.
A true copy of relevant extract of the said lList is
being filed, herewith, as Annexure~2, to th%s Writ

.":It“ié'Smeitted that in the said List, “the
p051tlon of the Petltloner has 'been shown at Serlal
No.20, but the same hasg conme up to the 7th p081t10n

'"because one Sri K. V Jesudas has,'ln the meantlme, been

transferred to the Manlstry of Flnance,_ﬂew Delhi from
28=2-1967, and persons shown at Serial Nos 3 6,7,10,

-11,12,13,14,15,16 and 17, were- promoted as. Assistants,
- which they accepted and joined from 1971 to 1972, and,

one Sri P.C.Ramakrlshnaya, standing at. Serial Nb.8

-also accepted and joined the promotion  post..as

Store-Keeper (Technical) resulting in the Petitioner's

‘position coming upto 7th position,

4e “That tue’ Petltloner was promoted w1th effect
from 1-1=1973 in the grade of Stenographer Grade I/
Stenographer Selectlon Grade on ad-hoc basis w1th
time scale of" %.210—10-290—15—320—EB~15-380/-

later revised to m.425—15-500—EB—15-560-20-7OQ/—
under order Nb.7002/1&/2/Stenographer Selection

' Grade/?Z/lSH dated 30-1-1973, ‘a true copy of whlch

is being filed, herewith, as Annexure—B, to this.

"Writ® Petition. The sald promotlon was made through

............

informetion of the Petitioner agalnst sanctioned

postse

5e That the promotion of the Petitioner along
with others, who were also promoted to Stenographer

Grade I, were regularised as such with effect

6e That during the entlre per od of service the
Pctitioner pcssesses an immaculate and unblemish’

- record of service and has never been communicated

any adverse rcmark or entry. During the period of
service .the.Potitioner was attached from time to
time with senior officers holding high positions
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10. That the Dcpcrtmental Promotlon Committee which
finalised the impugned selectlon of the candldates,
including the opposite parties, for the posts of
Personal Assistants ﬁas not constituted according to
the provisions’of’rules mentioned abové in as much as
no Officer of the rank of a Reglonal Admlnlstrdtlve
Officer or Senior Admlnlstratlve OfFﬂcer of Geological

survey of India was associated as its members. It is

-submitted that participation‘of such an officer in the

Committee was most necessary for making the proper
selection because he being the only officer of the
admlnlstratlve side was fully aware about the .

compuratlve merit and efficienecy of the 1ncuﬁoentu

‘belonging to the clerical and other like staff. The

rest of the constituents belonged to Scientific and
Technical 3ide. It may be mentioned here that all
the members, ncludlng the Chalrmpn, of the Commlttee

in question were from sc1ent1f1c and technical side.

-11. . That on account of the 111egal constitution of

the Departmental Promotion Commlttee, the impugned
selectlons made by the said Commlttee for promotlon
to the posts of Personal Asslstants are* void and
legally not ‘sustainable.

12, That as per Recruitm nt Rules the selection
for the post of Pérsonal As 51stant was to be made’
from amongst the Stenogrophers in the folldwing

manner: , :

Promotion:
i) Stenographer Grade I with 5 years'
regular service ih‘ﬁhe grade,

=~ failing which =

ii) 10 years' regular service in the
-grades of Stenographer (Ordinary Grade)
and Stenographer Gréde I combined
together, ’ !

~ failing both -

111" stenographer (Ordinéry Grade) with

10 years regular service in the grade.

0“. .‘-.6/"'.

A
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Serial Seri
number as p
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6.
7.

8.
8.

9.
10.
11.

12,

13,
14,
15.

Seni
List! -

18
19

21.

o
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4 16. That from the above particulars, it will be evident.

that Sri V.Rajagopalan, Opposite Fhrty No.19, was working
as Office Superintendent‘since.9—%2-75 (Forenoon) in the
time .scale of Rsea550~25-750-EB-30~750/-~, and has not
completed 5 years regular service as Stenographer_in the
‘scale of pay of Rs.425-700/-. Therefore, he was not~
eligible for consideration for the selection of the post
of Personal Assistant.

17. That since Sri V.Rajagopalan, Opposite Party No.19,
was holding the post of Office Superintendent,.therefbre,
he legally could not be selected for the post of Personal
Assistant unless he accepted his reversion to the post

of Stenographer, As such he was called upon by the
Director of Administration, Opposite Party No.3, through
letter No.4279G/A-32019/1/76/15A, dated 1-8-1979, to
give his option for accepting his reversion té the post
of ‘Stenographer prior to his case being considered for
the post of  Personal Assistant. A true ccpy of the said
letter is filed, herewith, as Annexure-5, to this Writ
Petition. oSri V.Rajagopélan, at no point of time, gave
his required option and is also not reverted to the post
of Stenographer prior to his sclection. It is submitted
that the appointment of Sri V.Rajagopalan has been made
to the post of Personal Assistant directly from the

post of Office Superintendent which was againét the
provisiéns of.Recruitment Rules. The order of appointment
of sri Rajagopalaﬁ as Personal Assistant is being filed,
herewith, as Annexure-6, to this wWrit Petition.

18, = That as pér-defails given in para 15 of the Writ
Petition, out of the persons selected, the persons
mentioned at Serial Numbers 1 to 10 were the candidatcs
fulfilling the requisite qualifications of Category one,
viz: Stenographer Grade I with 5 years' regular

scrvice in the grade, which the Pétitioner also fulfilled,
but the persons mentioned at Serial Nos:1l1 to 15, did
not fulfil the requiremcnts of category one Stenographers
as mentioned above, and as such, their cases being
covered in catcgory (iii), i.e., Stenographer Ordinary
Grade with 10 years regular servicé, could not be
considered along with persons fulfilling the

‘ : ovoooo_9/"'

Vet e ——— -

A e e
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24, .That as stated earlier in view of the i
qualifications, seniority and the service record
of the Petitioner, there was ng cogent or valid
reason for not selecting the PFetitioner to the post
of Personal Asgistant, Tﬁe Petitioner is confident
that his éervice record is far superior than those
who have been seleeted and appointed to, thepost
of Personal Assistant. <

25. That being aggrieved by the selection made by

-the illegally constituted Departmental Promotion

Committee and the,appoiﬁgment of the Opposite Parties
12 to 19 made on that basis and having no other
alternative and efficaéioﬁs remedy, the Petitioner
files this Writ Petition oﬁ the follow1ng amongst
other grounds.

A, Beoause ‘the Departmental Eromotlon Commlttce
constltuted for making 3electlons for the
post of Personal Assistant was not constltuted
aecording to RecrU1tment Rules of 1979
(Annexure=4).

B. The. selection made for the post of Personal
Assistants by the said illegally conggituted
LDepartmental Promotion Committee was”null and
void and no appolntment could be made on .

its basise

C. B¢cause the so-called illegally'COnsﬁituted
Departmental_fromopion Committee diq not
make selections according to the Recruitment
‘Rules, 1979, in as much as it considered
the cases of the candldates of all the
~categories mentioned in the rules together
instead of maklng selections from amongst:
the candidates of each category separately.

D. Because the selections made from amongst
other categories by illegally constituted
Départmental Promotion Gommittee are
vitiated in Law as many candidates 1nclud1ng
the Petitioner belonging to category oneg,
as provided in the rules, were avéilable
and were not seleeted without any reason.

 eellll/=
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In the Iligh Court of Judicature ot Alls huon(SltulnG at Lucknow).’
Writ ~etlt10ﬂ Ho e of 1¢

V. Pgaggorval, Stenocgrapher Grade I
Versus

S 9 @ % & e s ‘.. - Pe‘titioner '.

Union of India & otliers ceesa e OPpoOSite T ftle

. CAnnixu D=

Government of India i

Geological Survey of India
27, Chowringhee Roadq,

No.2270/46/8/63/15, dated, Calcutta=~13, the 22-2-1963,

. _  OFFICE ORDER

The ‘Director’ General, Geological Survey .of India hereby
appoints the following.person on trial to officiate in the
permaénent post of Stenographer in the time scale of pay

,& t3of R3¢ 130=5-160-8~200~ EB—256~EB—280-10—300/— with effect from
the date mentioned agalnst his name until further orderse.

The app01ntee will be on trial for a perlod of 2 years
and his retention in the pest for further period will be
subject to the assessment of his work durlng the trlal Period.

~

Lhme of the person Date of app01ntment Name of present

\apP01nted T (de51gnatlon) _ substantive holder of .
o scale of ray . khe post.

S-d/" Gv}{. :‘bghe’
Directer cof Administration..

Forwarded to the Deputy Dlrector of Audit, P ReSeCaSe&als,

Calcutta, _
0.2276/48/8/63/15 o Dated, the 22<2-1963,
Copy for information to: . ‘ . :
v';fl. The Director, Northern Region, Geological'Sunvey of India,
- <. Lucknow. , - : -
2. The S.G.=in-Charge, P.&.H.P. Circle, GSI, with the
. request to draw the pay and allowanceseof the above-
: ment}oned'employee under permanent 'Non-Plan' Head.
3. The Asstt. Adm. Officer, .Section 15, GSI, Calcutta.
4o The Superintendent, $ec.l15a, G.S.I. Calcutta.
A 5. The Superintendent, Sec.lSB G.S.I.Calcutta,
6. Sri V.P.Agarwal, Stenographer, G.S.I.’

Sd/- Illegible
Director cof Administration.

LK IR B J



-

(ii)
1 2 4 8 /16
20. Sri V.P.igarwal B.A. 11-1-63 Officiating as Steno.
- Sel. Grade on ad-hoc
_ basis from 1-1-73.
21. Sri'Satyendra Chandra Be.o. 8-2-63 Offg. as Steno.Sel.Gradce
Chowdhury (Hindi Prayagya) from 15-6-=73. -
22, Sri R.R.v S. Bundela P.U. 9-4-63 Offg. as Steno. Sel.
Grade on ad=hoc basis
¢~ .from 1-1-73, -
,&_- /Q" L. . ) B
' ‘23. Sri-Sib Kumar De . I.Sc. 15-4-63 ~do=-
244 Sri Sgntosh Rn.Sarkar  B.Com 15-4-63 - ~do-~
25; sri Mrityunjoy Podder TI.h. 15-4-63 ~do-
26. Sri L .N.Banerjee - Bulia 16-4-63 Offg..as Asstt. from
-\\ : 8—4-7ﬂ
27. Sri S.P.Gautam . Bee 20-4-63 Offg. as usstt. from
© : 30-5-74
28. Sri C.M.Joseph SSLC 26—4-63_Offg as Asstte. from
; - - (Hindi Praveen) 27-6-74 .
29.. Sri Harnesh Singh H,S5. 16-5-63 Offg as Asstt. from .
. (Hindi Prayaga) 1-7-74.
30. Sri Ke.K.Methen SSLC 3-8~63 Offg as Steno.Sel.Gr:ce
o ' on ad-~hoc basis from
_ 17-9-74 ‘
Y% 31. Sri Ranjit Ke.Mukherjee B.h. 12-9-63 Offg. as Steno.Secl.
Grade on ad-hocr'basis
s . from 1-11-74.
32, Sri Prasunta Kr. I.A. 2-11-63 Promoted as Steno. Grade I
- Ganguly on ad-hoc basis Wee.f.
~ 21-4-76. :
«3; 33. Sri Sailendra Nath B.Com 2~11-63 Promoted/aé Steno.Grade T
‘ Chakraborty Weeofs 2-3-76 (F.N.).
34. Mrs. Ratne Vittal . B.Sc. 4=12-63 .
Sitaram. (Hindi ViSharad)
35. Sri G.R.Khetri

Intermedlate 17—7-64 Sri Khetri released to

take up his new
assignment in the
Ministry of External
affairs wee.f.30-6-72.

....(111)
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B.Com

Y 95,

9%. Smt. Manju Chakraborty B, .

100.8ri Pradip Ganguli Belie
-301.Sri Dulal Ch.Ghorui  H.S.

103.Kanai Lal Chatterjee H.S.

63 Bimal Ghosal
64. Sri Sanat Kr. Ghosh B.Com
(Hindi Praveen)
¢5. Sri iLjoy Xr. ILahiri B+ Com
56+ Sri Krishnadhan Mitra B.l.
67. Sri V.Venugopal Rao SSLC
68. Sri Hamid . faqg Queeshi
69. Sri Jatindra Nath Matric
Sikdar - R B
70. Sri Bimalendu Naskar S.F.
71. Sri Niranjan Mondal HSC
72+ Sri Jasminder Singh B.Com
73. Sri Jogadananda Biswas Bed.
« Sri Samir Kr. Roy B.Com
Chcwdhury (Hindi Pragya)
75. Sri K.Nageswar Rao Matric -
76+ Sri Shamsher Singh Matric ' -
77« Sri ¥ishin Moorjani HSC
78. Sri T.Thomas SSLC
7%. Sri Sanjiban Mazumdar B.a.
~£{. sri Basudev Ch.Szha B.Com
€\ Sri P.L.Mohan Sarma  B.l.
2. Sri G.Satyanarayan HSC
83. Sed Mrs.Smitha Muathuremen SSLC
84, Mrs. S.N.Mlati HSS !
85, Sri P.Srecrama Murthy SSLC
€6. lidss K.Gouri SSLC
87. Mrse. Shicela Nebhnani HS
88. Smt. Sobha Das Ixi
2%, Sri K.N.Somnathan ’ SSLC
¢0. Sri Rabindra Nath B.A._{ 1
Motilal R
¢l. Sri Abdul. Salam Sheikh ssc
2. Sri V.K.Janardhanan Fre-Degree
.i%: Sri zshoke Monehar ' Buie -
" Sontake -
S4, Smte. Kiran Duggul H.S.
Sri Haran Ch.Naskar = B.Com.
96. Sri Subrata Dutta B.Com.
©7. Sri Ashit Kre. Dey H.S.
98. Sri Joginder Ram H.S.

104 .Sri Ramendra Nath Basu B. .

1C05.Mrs. BeRatnavally " - 8SLC i
106.Sri R.S.Sharma HeSe. - . °
107 «Kum.  L.Lalitha SSLC
108.8ri Virinder Kr.Verma MATRIC
109.8ri C.V.Chandran Nair SSLC
110.Sri Jitendra Nath Das B...
111 .8ri Palan Ch.Serdar Bedve -
112.S8ri C.Surendran SSLC
~Pillay ~ .
N.7eeranna SSLC

112 .8ri

o . .s/C.

o s/C

.6=3=70 "

10-

's/cC
s/C .

s/C

15-10~70 .,

. 1-5=71

26~12+70

8-1-71
75,71
21=7-71°

14-7-71""

12-71 (/N)

~do-

L 6-12-71

25-11~66

1-4=70.(/N)

28=3-72

15-12-71
1-7=72"
7-12-71

s/C

s/C

/T

T18-12~71(5/N)

10-12-71"

'9-12-71 (2/N)

-do—

22-12~72
19-5=72

C14-1-72

29-3-72

B8-6-72

290-3~72
2-6~72
11-9-72-
7-11-72

15-5-72  s/C

ogooo(V)



195.
196.
182.
198
199,

200.
201,

202,
203 .
204.
205.
206.
2070
208,

210.
- 211.
212,
213.
214.
215,
216.

Sri T.M.Thampuran

SSLC 21-6-77 §§/
. Sri Itty Chacko SSI'@. 15~6-77 Q%
2o 4 g - 16
Sri X.¥asi Viswanadhan SSLC 31-3-73
Mrs .CeP.Ammini SSLC 19-10-73 (A/N)
Kum. B. N.Shantha B.Sc 22-10-73
Kum N.Saraswathi H.Sc 22-10-73
Sri S.Eswaraiah H.S.C. 6~12-73
Sri .P.Ashtadikapalan SSLC 30-4-73
Sri Girish Prakash. B.A. . 15=5-73
Sri | Ke.Sethumadhavan SSLC 9~5-73
' Sri Thomas K.M. SSLC 10-5-73 )
Sri Ashok Kr. Madan H.C. 9-5-73"
Sri Syed Sulaiman M.V. SSLC -10-5~73
Sri C.Janardhanan SSLC 1-5~73 "
Sri K.Rusha SSLC 11-5-73
Sri Hare Krishna Pal B.A. 1-8-73 Hindi Praveen
Sri V.Swaminathan SSLC 1-12~73
Sri Niranjan Chatto- 24-8~73 (a/N)
padhyay S.F. ’ -
Sri Hemendra Narayan P.U. 23-2-74 s/C
Biswas . , :
Sri Satyabrata Loy P.U. 1-1-74
Sri Shardananda--Prasad P.U. 26=4=74 s/C
sri T.Krishna Rao B.A. 3-5-74 (&/N) Hindi Pragve.
Sri Prabal Rn.Phowmich P.U. 15~1-75 ‘ '
Sri Ajit Kr. Mandal H.S. 4~12~74 s/C
‘ (Hindi Praveen) '
sri V.S.Manke 8SC 13-2-75
Sri A.MN.B.Sahay HSC 14-2-75
Sri R.K.Raut ssc 18~-2~75 s/C
¢ Miss Jagadarma D SSLC 19-5-75 -
Sri Jeet Ram Bhoon B.A. 4-6-75
Miss Gouri Neogi B.SCe 20~5~75 .
Sri Manas K.Das " B.ALPE.I  20~-5-75 B
Sri Irishna Nayak I.h. 23-9~75
gnt Mta Dutta B.A.Exame. 6~9-75
Sri B.HN.Mistry H.S. 3~6-75 s/C
Sri & Apronse SSLC 28-5~75
Miss Valsarma Mathew SSLC 21~7~75
- Sri T.S.Krishnan SSLC 11-3=75 "
Sri P.C.Mahato - HS Exam. 4~11-~75
Smt.Gita: Das (Mazumdar) HSLC 27-10-75 S/C
Sri ¥hlaibar Kharmalki HSLC - 16-10~75 s/T ~
8mt. Martina PYngrope P.U. 29~12-75 " 8/T
Sri Pradip Kr. | HSLC 5-5-76
Bhattacherjee
Miss Runu Séngupta B. 7. 29-1-76
. . ° - - \
Sri G;ndhl Rajindra SSLC 28-10-76
rasad
Sri Surendra Kapoor H.Schoel 15-12-76 3
Kume T.S.Sumangala sslc 22=7-76
Sri~8 Kum.Sunanda Gupta B.Come = 25-1~77
ri Pranab Kr.Dutta B. Com 2~2~77
Kum. Manika Ghosh B.0, 28-1~77
Sri Pulak Mukherjee H.S. 27~=1-77 -
Sri Joydev Halder B.Com 25=-1=77 s/C
Sri D.K.Sinha Roy H.S. 18-1-77
Sri Biswvanath Purkait H.s. 12-1-77 s/C ‘ -
Sri Jahar Kanti Dhar  B.Com 11-1-77 (a/M)
sri Alok Bandopadhyay B.ComePt.I. 22-1-77 N
Sri N.K.Dey H.S. 25=1~77" '
Sri cekhar Ghosh H.S. 14-1-77 (&/N)
Kum.Momita Mitra P.U. 19-1=77 (a/11)
Kum. Anindita Chatterjee. B.A. 9-3~77 -
Sri Dhirai r.Crotterjee 2.7 G277

217.
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The details of the post-against which the above
appointees will

Name Post agaihst Substantive Allocation of rost
which ” incumbent : : TT A
appointment is if any Withdrawn 4llottoed

- . from to
made .& sanction ToE —== =~
of the post. 1.1.73  1.1.72

- ! (E/N) (F/11)
1 2 ' 3 4 5

l. smt L.D.EBhole Temporarypost of Vacant - CHQ Central

Stenographer (Sel. Recior

grade) sanctioned

by the Govt. under

Ministry of Steel

& Mines (Deptt. of - .

Mines) letter Noe.

2/64/71=MI,dt :11=12=72.
2. £ri Nirmal - =do= - Vacant CHQ CHQ

Ch.Mukherjee

3. Sri P.U. . ~do~ : ~do=- -do~ Kerala/

Krishnan Nambissan "~ SRO

4, Sri V.P.Agarwal -  =do- ~-do- -do~ J&K Circle
— N.R.
5. Sri R.R.V.S. ~do- ~do~ -do- Bihar Cir-

.Bundela cle/E.R.

6. Sri Sib Kumar De  =-do- — ~do- -do- ‘Eastern
o . ‘ Region
7e .Sri Santosh Ranjan =do- -do- -do= CHQ

Sarkar

8. Sri Mrityunjoy Podder =-do- -do- ~-do- Eastern
) : " Region

be shown are as shown below:

The pay and allowances of the appointees
drawn under temporary Plan Heade .

No. /18/2/Stenographer Selection Grade/72/15%,

Copy to:

dated, the Jan., 1973.

are to be

The Dy.Dir@ctors Genecral, Easter/CbntfaL/Northern Regirn

The Director
The Director,

i/c, Western Region, Jaipur
J&K Circle, Bihar Circle

The &sstte Adm. Officer, 154, Supdt. Sector 15“/15B CEQ

The Director
The Director

Planning and training GSI
of Admn's cell, GSI

All persons concerned. Their postlng as 1nd1cated abeve
are provisional subject tc review in due course
Guard File, Sector 157, GSI

Sd/ T.P.Ganguli
Lissttessdm. Officer,
for Director of Administration,
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10. ?grlod of probatlon suo
if any.

11. Method of recruitment, ...

whether by direct recruitment

.or by promotion or by

‘deputation/transier and
percentage of the vacancies
to be filled by varlous

&) Y

[

Two Yeadrs.

75 per cent by promotion
failing which by direct
recruitment.

25 per cent by direct
racruitment through

Staff Selection Commission.
methods. )

Promotlop Stenographer
(Ordlnory Grade) with

5 yvears' regular service
in the grade,

In case of recruitment by
promotion of deputation/
transfer grades from which
promotlon/derutatlon/transfcr
to be made.

}_.._\
3§
.

Commit
If a Departmental Promotio

Exists, what is its
compositiona

Group 'C' Departmental
Promotion Committee
consisting of:

l. & Mineralogist (Seniocr) or an officer of
equlvalent rank of the Geological
C Survey Of India@ ececsessses s CHATRMAL

2. I Senior;Administrative
Officer éf the Geclogical ’
SurVey Of Il’ldia. R EEEEEEEN .I'&EI’EBER

3. & Group '5Li'. Officer from _
Other Department- Co®o ®e ve e ew D‘EI/IBER

4. I wroup ‘4 Officer of the.

' Geclocical Survéy of India
preferably belonging to the
s~heduled Castes or the
Scaeduled Tribe community»...MEMBER

;5%. Circumstancgg in which UPBSC
' is to be consulted in
making recruitment. .

.8 0o

Not applicable

s 0 o

-——_—__-...-......_......,_,..._..._.__.__.—..-_.__—._.........

(ii) For serial No.9 relating to the post of Stenogra

rher
(Ordinary Grade) and entries relatind thereto, bhe
) following serial number and entries shall be
i\ substituted, namely:-
X X XX X XX Lo,

- e ew ee mm em e - e em e e e e wm G me e -— e e — am e e e me e e e e
-~ —-— -

1iii) for serial No.1l5 relating to the post of Fersonal
/ssistant to Director General, and entries
relating thereto, the following number and entries
shall be substituted, namely:- '

- em me R D M e e s g mm e e e ew e e M me e G Res e el emp e gm e e R mm G e e



IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
SITTING AT LUCKNOW

> Writ Petition No. ' of 1980C.

V.P.Aggarwal, Stenographer Grade I

Geological Survey of India esee.sPetitioner

Versus . P

Union of India & Others e e OPPOSite Parties

Annexure = 5

“ No. 4279C/:=32019/1/76/154, Calcutta-16, the 1-8-1979.

From:m o Directox (Admn),

Geological Survey of India,
4, Chowringhee Lane,

To

The Dy.Director General
Northern Region,

Geological Survey of Indla,
Lucknow.

. Sub:=~Option in reopect of srl Ve RaJagopalan,

Superintendent. *°

Ref:=Your letter No.1164R/VRG/79-Estt.'A’,
dated 13-7-79.

Condltlonal option as exercised by . .-
Sri V.Rajagopalan, Supdt. for the post of PJ\.
is not acceptable, since reversion and promotion
cannot be acted upon simultaneously. Please obtain
clear option in writing from Sri Rajagopalan
whether he is willing to revert to the post of
Steno. Gr.T and submit. the same within 10-8-79 failing ’
which it will be presumed that he is not
interested in the matter and his appointment in
the post of Supdt. will be regularised.

» S3/- N.Mondal
- . 31=7=79
Sr. Adm. Officer,
for Director of Administration.

No. /N=32019/1/76~154A, dated August, 1979.
Copy to: |

Sri V.Rajagopalan, Supdte., N.R., GSI, Lucknow.

Sd/-~ N.Mndal,
31=-7-79,

Sr. dm. Offlcer, :
for Director of Administratio:.

. o9 & 5 @
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oy V.P. Aggarwal,

(Sitting at
Writ Petition No.

In the High Court of Judicat wre at Allahabad
“ucknow)

of 1980

Versus

Union of Indla & others

Stenograpvher Grade I

S/

es or 000 ve v .Petitioner

Opposite Parties

Government of Indiav‘

Annexure=7

assumption of charge in the

Mines) letter No.A-11011/7/78-I

Geological Survey of India
4, Chowringhee Lane,

/A-32016/1/75-15A

MEMORA L\]DU

Calcutta-16, the

January. 19&C.

The following officials have been rec0mmended for
promotion to the post of Personal Assistant in the Geological
Survey of India in the time scale of pay of Rs.550-25-750-EB-30-
900/~ in temporary capac1ty until further orders.

Their promotion will take effect from the date of

ew poste.

They will be on probation for first two years and
their retention to the post will be subject to the assessment
"of their work dur ing the proba:ionary perlod.

The concerned Dy.Dirc¢ctors General/Director-in-
Charge are requested to offer thom promotion with posting
indicated against each and allow them to JOln the post after
oboorvance of the rules.:

Nececrsary office order of their appeointment on
promotion after their joining the prst may be issued under
intimation to all the Regions and tc¢ this office.

They may be accommocdated against the Temporary
post sanctioned under Ministry of Steel & Mines (Deptte. of

-2(a),

dated 24-3-79 and their

pay may be drawn under 'Tempora:ry Non—Plan Head:= -

Sl.No. Name Present ‘ost Presence place Place of
. of posting posting on
. - promotion
1. Shri V.Rajagopalan Steno. Gr I NR, GSI,‘ DDG, N.R.,
(Working ©s Lucknow. Lucknow.
Supdt. on
ad-hoc ba.is)
2. Shri A. Swaml Steno. Gr. I S.R. GSI DDG, S.R..
Babu " Hyderabad Hyderakacd.
3. Sri Nirmal Kanti -do~ CHQ, GST DDG, Coa.
Roy (S.C.). Drilling Div. Divne )
Calcutta. Calcutta.
4, Sri P.Unnikrishnan -do=- SR, G5I DDG, AMSE
Kr Nambissan. Hyderabad Bangalore
' (Presentlv
Director i/-:)-
5. Sri Satyendra ~do- ER, GSI, DDG, E.R.,
Chandra cChowdhury Calcuttae. Calcutta.
6, Sri Sunil Kumar -do- -do- DDG, W.li.,
Bhattacharjee Jaipur.
7. Sri Deb Gopal ~-do=- “oal Divn DbG, CE,
Thattocharien 1 loen to Nagpur .

~



In/%he Hon'ble ngh Court of Judicature at Allahabad

V.Pjaggarwal, Stenographer Grade I esecesecsecsecsassPetitioner

Uniorl: Of Ind_ia & Oth_ers ’ . s oreevve e -OppOSite PértieSo )

following Stenographers (Gr.I) as Personal Assistants in -the

.

-

(sitting at Lucknow)
ert Petition No. . of 1980

Versus

Annexure-8

Government of India
“GeoOlogiedl Survey of. India
‘4;"Chowringhee lane,

No. ~ /A=32016/1/75-15A, Calcutta-16, the  January, 1980.
OFFICE ORDER

The Director of Administration hereby appoints the

Geological Survey of India in the scale of pay of Rs.550-25-
750-EB-30~900/~ on promotion in temporary capacity with
effect from 9-1-80 (F.N.) until further orders. They are
posted at C. Hgrs. GSI, Calcutta.

1. Sri S.K.Das Barman

2. Sri Nirmal Ch.Mukherjee

3. Sri Ssantosh Rn.Sarkar

4. Sri Rathindra Nath Guha Thakurta
5. Sri Badal Mallick :

They will be on probatlon for a period of two
years and their retention in the posts for further period
will be subject to the assessment: of their work and conduct

- during the probationary period. They may be reverted to

their substantive posts without any notice and without any »
cause being a831gned to them during the period of probatlon.-
o : '£d/- N.Mondal
- : 16-1-80
Sr. Adm. Officer,
for Director of Administration.

Forwarded to the Controller of Accounts, Deptt. of Mines,
Central Pay and Accounts office, Calcutta. The pay and allowances
of the officials may be drawn against the temporary posts -
sanctioned under Ministry of Steel and Mines, Deptt. of Mines
letter No.A-11011/7/78-M-2(A), dated 24~ 3—79.

No .534C/A~32016/1/75-15A, dated the. 17th January, 1280.
Copy to:- /

l. The Director General, G.S.I., Calcuttae.

2. The Sre. D.D.G(Finance), G.S.I, CHQ, Calcutta.
3. The Dy.Director General (CHQRS) GSI, Calcutta. .
4, The Dy.DG, ER/NER/WR/CR/SR/Coal/NR GSI

" 5. The Chief Chemist, GSI, Calcutta.

6. The Director=-in-Charge, AMSE Wing, GSI, Bangalore

7. The Director of Admn, GSI, Calcutta. .

8. The CME, GSI, Calcutta. )

9. The MAdm. Officer, Section 15B, CHQ )

10.The Liaison Officer for ST/SC, CHQ, GSI, Calcuttae.
11.The Secy. Genl, GSI Employee's Association, Calcutta.

‘12.The Secy.Genl. GSI Staff Union, Calcutta.

13.5ri S.K.Das Barman, PA to DA, GSI

l4.5ri S.R.Sarkar, P.A., to Chief Chemist

15.Sri N.C.Mukherjee, PA to DG GSI ,

16.Sri R.N.Guha Thakurta, PA to SR. DDG (Finance).
17 .sri Badal Mallick, FA to DDG CHQ. - . =

N v S d,/‘- N.MDndal,
~ Sr. Adm, Officer, -
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EﬁT‘ELE 101 BLE LIIG. COURT OF JUDICATURE AT ALLALIATAD
) | SITTING AT LUCKIOT
virit Fetition Ho. of 1980. -
V.l.aggervual, Stenograiher Grade I wees Petitioner
Geolocictl Survey of India ' : -
Versus o
Union of India & others eeees - Opposite Fartic§-
annexure-10 o |
~2 , : | GOVERN!IEIT OF INDIA

No.2327C/32016/1/75~15A Calcutta-16, 24th iarch, 1980.

From: ' . To
. The Director {(Admn.). . Sri V.P.Aggarwal,
T Geolog¢ical Survey of India Stenographer Gr-I,
-4&\‘} 4, Chowringhee Lane, Geclogical Survey of India

Northern Region, Lucknow.

Sub:-Representation regarding prcmotibn to the post:
of P.A, in G.S.I.

Flease refer tc your letter dated 20th February, 1980
-1 addressed to Director General, GeclogicalSurvey of India.I
}, am directed to inform you that your case has been duly
- examined by the Directer General, G+S.I. himself and he has
desired me to intimate to you on his behalf.

3 Since the post of P.A., is a selection post, the

7' - selection of a candidate for the said post has becn made

’ cn the basis of comparative merit of the officials under
consideration by the DPC as per rules in vogue. Ycur case
was also placed before the DPC along with others for
considera2tion but it is regretted that your name did not
find the place within the 15th position in the recommended
list so far promoted. i '

sl In view of the fact stated above it is regretted
2. that no change in the orders of the promotlon orders
" Qalready issued is-possible.

o

, 8d/+~KM Nayar
A : 22~-3-80
’ Director of Administration,
Gerlogical Survey of India..

52\ : e eee o0 \
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IN THE HIGH COURT OF JUDICATURE AT ALILAHABAD
SITTING AT LUCKNOW

Writ Petition No. _of 1980

D

Ved Parkash Aggarwal, £/o0 Sri Panna

Lal Aggarwal, Stencgrapher Grade I,

. Geological Surtey of India,lucknow «...Petitioner
S/~ Versus =-.

Union of India & Others «++s++Opposite Parties.

_ AFFIDAVIT

I, Ved Parliash Aggarﬁal; aged 427years,
S/o Sri Panna Lal Aggarwal resident of 550,
'2nd Lane, Nishatganj, Lucknow, do hereby solemnly
affi and state on oath as under:

_l)' That Deponant is a Petitioner in the
above noted Writ Petitien and 1is fully
conversant with the facts of the case.

2) That the contents of paragraphs 1 to 25,
of the Writ Petition are true to my ™
"personal knowledge.

3) That the Amnexures 1 to 10 are the

true copies/extracts of the originals}

Lueknow " DEPONANT
dated: :

I, Ved Parkasb Aggarwal, the geponant above
named do hereby verify that the contents of-
paragraphs 1 fo 3 of thi§ Affidevit are tfue‘
to my personal knowledge. No part of thls is
false. Nothlng material has been concealed, so

help me God.

Lucknow , DEPONANT
dt: -
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In the Hon'ble Hizh Court of Judicature at Allahabad
(Lucknod Bench) Luckrow,

Civl Misc. Applicatilom Noﬁqzt‘[ of Lggl,

In re:

&

drit Petition No. 330 of 1980.

caﬂ%;!s,jpcﬁzlﬁépm)auuL )
WW‘W vee sses aea Petitioner

VeXrsus

'Y - s

U\"ion Of Iﬁdia aﬂd Othel‘s-. ...-O?Posite Pai'tie-s.

ir - ' dt de e

Aoplication ror condoration o delay ir Tilirg

Courter arfidavit o writ petition,.

-

The hurble petitio~ of the opposgite parties

Irespectfully ghoweths:-

1., That the opposite parties could rot file

as

- their coirmter affidavit within time a~d there has been
some delay as the same wag gent to the Kiwistry

concermed for vetting.

e

<. That the delay is, thererore, »ot deliberate

and is liable to be excused.

-~

3. That in the circumstances, it is desirable
that the accompanyinz courter arfidavit may kirdly
be accepted and brouzht orn record,

Jherefore, it is respectfully prayed that the

sy

delry in filing the courter affidavit may be cordored

3]

a=d the same be brought or record,

§
ot

Dated; Lucknod the, " (Advocate) '\"
Jo- t} $ 1881, Coursel for the oppo, Parties.

f
]
1]
i &
\
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IN THE HON 'BLE HIGH COURT OF JUDICATIURE AT ALLAHABAD

(LUCKN Od BENGH) LiSCKNGJ , %"(

- ~

Countexr Arfidavit
URT
In re:
a i .
brit Petition NO. 1705 of 1980,
S
ol

Shl‘i V.P.,\gél'\‘la.l.'. . cee ¢cse s Petitioner

Versuas

ak - by i

Urnion of India and others..

e e s.OP{)OSite Pa}‘tES.

rYs én

counter Affidavit or behalf of OppOcite nartieg L to4.

i

I, 3uraj Prakash, afed zbout 4l years, gor of

aran v s L L
shri mﬁf“a Charan Ram, residert of hlo2. RS- M- Nagaw
L

LuckroWw, do hereby solemnly affirm and gtate o~ oath

ag under;- v o

AV 4 Fgs “ -

1. That the deporert is the Regional Administra-

tive Orificer ir the Northern Regicnal Office, Geolo-

Y - &> aHh -y -

£ical Swrvey orf Irdia, Luck-ow a~d is well conversa-t

with the facts &eposed to hereinr. )

2. 'Tha,t the cortents of paras 1 to 3 of #he
writ petitior are admitted.

3. That in reply to para 4 of the writ petition.,
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. P . - XS ;s
& P’

\... That i~ 1reply to the contents of paya 5 of

it is submitted tha*t the promotion or the petitiorer
from the post of aterozrapher(0,3) to the posgt of
Sterozrapher selection grade Was »ot made throusgh

Departmental Promotion committee as stated by him.

3N Py R Fey - FEa

Perdirg fi-alisatior of Recruitment Rules for the

post 0of 3tenozrapher(Selection Grade) the promotior

Fes - és s

Was made or gewiority and o pirely adhoc basis,

F Y

}the Writ petitior, it ig submitted *that the rames
0f the officialg ircludirg the petitiorer who were

ay - _“ £y

xXZwe holdirz the post of Stenographer Grade I/stero
Selectiorn Giade on adhoc basis Were algo placed

~ before the Departmertal Promotion Comnittee ror

A & dy & -

promotion to the post of 3tewo Grade I a-d o» their

an PR Pey

selection they Were appoirted ov regular baeig with

e ffect from 11.,10.187%.

an Ar o de

6§ That in reply to the co-terts of para 6 of

'
-

the Writ petitior, it is suhmitted that there Were o

. FY

rerarks in the record of petitiorerts gervice uvith

recuired cormuricatior to him. But it is ecibmitted 2K

LAl e

that hisg recorg or service is not ur-blemighed ae



he ¥as once awarded a ron-recordable wax irg.

£s} -.A»\ - . '
6. That i~ reply to the contertg of pa-ra 7
of the writ petition it is submitted that orly
156 poste of Persoral Assigtart's had beer filled

durirg the period from at- January 1os0 to Jure

a

7. That i~ reply to paras 8 ard ¢.0f the virit

petition, it is stbmitted that the cortents of the

. L3S

game are -ot deried. . .
8 That i~ reply to the corterte or pa-ra 1o

0L the writ petitior, it le submitfed that the

& - s A A

Congtitutior of the Deparimertal Frorotio- Cormittee

. wr

which covgidered the promotion to the post o

ity

Persoval Assistant Was as followsgz-

“s
. &y

L. Director, Teclogical survey of Irdia, ..Chairmar

83 ’ ' o '

Sio Director, Geological :‘:mrvey of T~dia. ,,.Merber

Se.  OGrdup ‘Al ‘Otfficer from other Depart :
revte eee e elther

&,

" P‘rlOle 4t O icer :rbm Geological
Survey of India(Belovgzirg to Rched-
uled Caste & achediled cagte
Conmmity). covnneee see  ewsscveswaes Lieber
}

£ iy - - s &

ZThe Serior Admiristrative Officer of Zhe corcerved

. ‘
' . .

Wirg viag associated with the Departmertal Promotiom

Committee to help the Committee,
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8.1 That it is further submitted that the Departmenta
Promotion Committee makes it's recommendations on the
basis of recorded C.R.Jentries. It is incorrect to say
that only the Officer on the administrative side was

fully aware of camparative merit and efficéency of

~incumbents,

a

9, That in reply to para 11 of the writ petition

it is submitted that the contents of the same are denied.

It is submitted that the Departmental Promotion Committee

\ was constituted according to rules and was competent to

consider the cases of promotion to the post of personal

Aggistant,

10, That in feply to para 12 of the writ petition
it is submitted that the contents of the same are not

denied,

11, That in repiy to the contents of para 13 of the
writ petition it is submitted that the particulars of all

eligible candidates of the 3 categories as required by

the Recruitment Rules were placed before the Departmental

Promotion Committee, It is further stated that the
Selection were made in accordance with the Recruitment

Rules adhering fully to the zone of consideration.

12, That in reply to para 14 of the writ petition,
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it is submitted that the Departmental Promotion Committ

has not considered the candidature of both the categorie

together,

13. That in reply to para 15 of the writ petition,
it is submitted that the contents of the same are not

denied,

14, That in reply to the contents of para 16 of the
writ petition, it is submitted that Shri V,Rajagopalan
was holding the post of Superintendent on adhoc basis,

his perﬁanent post being Steno Grade I and as such his
case had to be put up before the Departmental Promotion
Committee for consideration for prométion to the post

of Personal Assistant,

15, That in reply to the contents of para 17 of the
writ petition, it is submitted that Shri Rajagoplan

opted for the post of Personal Assistant and since he

was holding the post of Superintendent on adhoc basis,
he was allowed to continue till the promotion cases to

the post of personal Assistang were finalised.

16. That in reply to the contents of para 18 of the
writ petition, and in respect of the details furnished
under para 15 of the writ petition, it is stated that

serial No,1 to 4 and 15 fall under category I, Serial No,

S -
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15, though officiating on adhoc basis in the post of
[
Superintendent, the frps said period of adhoc service wi

count towards lower grade for eligibility for promotion}:
to -the post of Personal Assistant, Serial Nos, 5 to &f%

14 fall under category II having 10 years service as

— Steno Grade I and Stenographer{0.G.). It may be
A R .
,""f’-’ ~ TR ,:‘ .
/ﬂ 7{‘“5;;fp;\\ mentioned here that only the regular service in a grade &
* TN | Do \ . . .
f fL‘/ : counts for eligibility,
S A ‘
W | i
\/;\& QL "\G\ ‘K ) . 19
“?gg\' /éyﬁ; $17. That in reply to the contents of para/i®® of the
N S _
LT writ petition gﬁzw%wmm“/
\dﬂﬂﬂﬁ et fft~md Khm pshiix @asﬁﬁﬁﬂg§/;t is stated that
\Etsstuls Brass é Asicmdeddi SxAh smdent the Departmental
Y§\ Promotion Committee did not consider the cases of all
j: the categories together,

18, That in reply to the contents of para 20 of the
; writ petition, it is submitted that the Departmental

Promotion Committee was duly constituted in accordance

with Rules and since the respondents Nos. 5 to 11 are
all senior to the petitioneaz and since they did not

jeopardise the interest of the petitioner in any way;
i%if?ﬁ:fl' they’have been unnecessarily impleaded as opposite
o parties to the writ petitioh, The petitioner has no
cause of action against them. |

19, That in reply to paras 21 and 22 of the writ



. of the same are not denied,

‘'wfit petition, it is submitted that letter dated 29.3.8

. T

S Y
ok

'
potasimacd petition, it is submitted that the contents

20, That in reply to the contents of para 23 of th

non- -
(Annexure No.10) is not a/speaking order and has fully

explained the position,

Y

21, That in reply to the contents of péra 24 of the
writ petition, it is submitt;d'that the selection has
been made by Departmental Promotion Committee after
condidering the eligibility and suitabilitf of the
candidates, including the petitiong He was considered
by a duly constituted Departmental Promotion Committee
and was not preferred for promotion in comparison fo

others who were adjudged as better suited for prométion.

22, That the writ petition is without substance

and is liable to bé dismissed with costs.

Dated: Lucknew the, 4ﬁé

0. 4. , 1981, DEPONENT , -

VERIFICATION,

I, the deponent above named do hereby verify

that the contents of paragraphs 1h3, 7k 2315; {7 L2/

of this affidavit are true to my own knowledge, those



S

: /~
of paragraphs | A 6, 16 & 22 i
to be true on the basis of information derived from

perusal of office records and those of paragraphs
w .

b8 1o ¢ a2 are true to my belief on legal

advice, No parg of it is false and nothing material

has been concealed; so help me €od,

Py

Dated: Iucknew the, MMQ

(0. ¢ 1981, DEPONENT,

I identify the deponent who has signed in my

presence,
W

(Nirankar Prasad)
Clerk to Shri B.L.Shukla, Advocate.

Solemnly affirmed before me on this o Jth day
of LM ., 1981 at G, 30 a.m./=p-.-m. by Shri
Suraj Prakash, the deponent, who is identified by Shri
Nirankar Prasad, Clerk to Shri B.L.Shukla, Advocate,

High Court Allahabad, ILucknow Bench, Iucknow,

I have satisfied myself by examining the
/
deponent that he understands the contents of this affi-

davit which have been read out and explained by me to hin

st

)[» l \ - \JEJR
1t h ( Lt A habad
T.an' v Bench,
\
i\ No.. - 0?57 'Lé'{." hant
D

,M“’ / 6 “"“q}"—ﬁ z:“" !



IN THE HON'BLE HIGH COURT OF JUDICATURE AT
ALIAHABAD (SITTING AT LUCKNON)

Cffz////;?’)/z' Z?FW"*"' //>/é§rvé?¢6:<f%52?////
Wit Petition No.1705 of 1980.
VeP.Aggarwal ces Petitioner
Versus

Union of India & Others cse Opposite Parties

APPLICATION FCR CONDONATION OF DEIAY IN FILING
THE REJOINDER AFFIDAVIT
On the facts ahd circumstances mentioned in the
accompanying Rejoinder Affidavit, it is respectfully
prayed that in the interest of justice, this Hon'ble
Court may be pleased to condone the delay in filing

the Rejoinder affidavit and the same may be taken

on recoerde.

W' ' %A*/gul;/a/

Counsel fof the Petitioner
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IN THE HON'BLE HIGH COURT CF JUDICATURE

~ £ AT ALLAHABAD (SITTING AT LUCKNOW) ‘ 77/

S

-

Rejoinder to Counter Affidavit
In Reply

Writ Petition No.1705 of 1980.

V.P.Aggarwal, ssee Petitioner
Stenographer Grade I
Geological Survey of India
Lucknow '
Versus
Union of India & Others PUPPI Opposite
' Parties.,

REJOINDER AFF IDAVIT

I, V.P.Aggarwal, aged 43 years, son of
Sri Panna Lal Aggarwal, resident ef Lucknow, do

hereby solemnly affirm and state on eath as under:-

l. That the deponant is a petitioner in the
aforesaid writ Petition and is fully conversant
with the facts of the case and has also read
and understood the Counter Affidavit filed on

behalf of the Opposite Parties 1 to 4.

2. That the contents of pata 3 of the Counter

N~ Affidavit as framed are denied and those of
para 4 of the Writ Petition are reiterated
to be correct. It is submitted that Stenographer

crade I and Stenographer Selection Grade were

the two designations for the same post and the
promotion to said post could only be made by
selection and not by promotion on the basis

of seniority. It is submitted that when the

petitioner's services were regularised in' the

cessceel/=



»~ . -:2:-
A

post of Sstenographer Grade I/Stenographer 3%3{T
Selection Grade, then a sitting of the |
Departmental Promotion Committee was held in
May, 1979. The Recruitment Rules, as existed
in 1979, provide the mode of appointment to
the said post only by way of selection. It
* is further submitted that the answering
Opposite Parties have intentionally suppressed
the fact of holding the sitting of the
Departmental Promotion Committee in May 1979.
27 3. fThat in reply to para 4 of the Counter
Affidavit, the contents of para 5 of the writ
Petition are reaffirmed to be correct and it
is further stated that the petitioner was
placed at number 7 in the seniority list. It
is submitted that the Departmental Promotion
Committee while selecting the petitioner
»4 . fully appreciated the performance of the
petitioner, his good record of service and
Eﬁ; seniority, yet the'petitioner was deprived
Y of his chance for the post of Personal
assistant in the selection held by the
KSOJ/fzx Departmental Promotion Committee in November/
\Sf9\ - : Decernber, 1979, i.e., only after 6 months from
’ . . the previous selection when during this period
¥—record
no change whatsoever in the/or merit took
place which goes to show that the petitioner
was arbitrarily denied the opportunity of
being selected for the post of Personal

Assistant.

4, That the contents of para 5 of the Counter

Affidavit in so far as the same are contrary

Ooo..o3/-
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~33:-

N

to the contents of para 6 of the Writ Petition V;g
are denied and the contents of para 6 of the

Writ Petition are reiterated to be correct. It

is further submitted that the alleged
'Non-Recordable wWarning' referred to by the
Opposite Parties is a m&th invented. No
documentary evidence has been filed to substantiate
the same. Incase there'is any provision for

such a warning even then it would not definitely,
under any circumstances, stand against the
petitioner to bar or obstruct the petitioner's

promotion on this ground.

That in reply to contents of para 8 of the
Counter Affidavit, the contents of para 10 of
the writ Petition are reiterated to be correct
and it is submitted that the constitution of
the D.P.C. as indicated in para 8 of the
Counter Affidavit was against the Recruitment
Rules and, as such, any selection made by it

is wvitiated. It is further stated that the reply
given in para 8 of the Counter Affidavit to the
contents of para 10 of the Writ Petition is
evasive. There was no occasion for associating
any Senior Administrative Officer with the
Departmental Promotion Committee to help it and
the allegatiomsto this effect are incorrect and
denied. According to the Recruitment Rules,

the Senior Administrative Officer or the Regional

Administrative Officer is a necessary incumbent

of the Departmental Promotion Committee and
without such an officer, the constitution of the
D.P.C. was illegle. Non-inclusion of Regional

administrative Officer or Senior Administrative

0-.0.04/—
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7.

%
-4 = . ;V
S %

Officer as a full-fledged member of the D.P.C.

cannot be substituted or made up by any other

arrangement.

That in reply to para 8.1 of the Counter Affidavit,
it is not disputed that the D.P.C. makes its
recommendations on the basis of C.R. entries, but
it is submitted that in the present case the
entire C.R. entries of the petitioner were not -
correctly appreciated by the said illegally
constituted D.P.C. It is further submitted that
only the Officer on the administrative side know
and could appreciate the comparative merit and
efficiency of the incumbents of the office, such

as, Stenographers and Assistants etc.

That the contents of para 9 of the Counter
Affidavit are incorrect and hence denied and

those of para 11 of the Writ Petition are reiterated
to be correct. Non-inclusion of Regional
Administrative Officer or Senior Administrative
Officer in the Departmental Promotion Committee was
against the rules and as such the constitution

of the D.P.C. was illegle and the entire proceedings

of selection are vitiated.

That the contents of para 11 of the Counter

Affidavit are vague and incorrect hence denied.

' That the contents of para 12 of the Counter

Affidavit are incorrect and are denied and the
contents of paras 13 and 14 of the wWrit Petition
are reiterated to be correct. It is submitted
that the iilegally constituted D.P.C. considered

the candidature of all the categories together and

ooooo.S/"
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not separately as will be evident from the

%
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proceedings of the D.P.C. itself which the
answering Opposite Parties have intentionally
not filed and have withheld which they may be

called upon to file before this Hon'ble Court.

That the contents of para 14 of the Counter
Affidavit as framed are incorrect hence denied

and the contents of para 16 of Writ Petition

are reaffirmed to be correct.

That the contents of bara 15 of the Counter
Affidavit are incorrect hence denied and the
contents of para 17 of the Writ Petition are
reiterated to be correct. It is further
submitted that Sri V.Rajagopalan had at no

point of time given his unconditional option

for the post of Personal Assistant nor was he
ever reverted to the post of Stenographer

Grade I, prior to his selection, as is evident
from Annexure 5 of the Writ Petition. In

terms of Annexure 5 of the Writ Petition there

is no provision to permit Sri Rajagopalan to
continue to hold the post of Superintendent

nor any such waiver had been granted after

having exercised his option for the post of
Personal 2ssistant till the promotion case to the
post of Personal Assistant was finalised. Instead
the terms of Annexure makes it clear that

Sri Rajagopalan was directed to give his
unconditional option for the post of Personal
Assistant and also for accepting his reversion.
to the post of Stenographer Grade I before his
case for the post of Personal Assistant could be

éonsidered. This having not been done by

Sri Rajagopalan, his case could not be placed
000'6/"'
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before the alleged D.P.C. for consideration. 3%6
It is further submitted that neither the alleged
option exercised by sri V.Rajagopalan has been
filed nor the permission accorded to him for
holding on the post‘df Superintendent till the
finalisation of selection for the post of
Personal Assistant has been filed which shows
that the allegations contained in para 15 of the

Counter Affidavit have been invented to shield

the illegle actions of the authorities concerned.

That the contents of para 16 of the Counter
Affidavit are incorrect hence denied and those

of para 18 of the Writ Petition are reiterated

to be correcte.

That the contents of para 17 of the Counter
Affidavit are incorrect and those of para 19 of
the wWrit Petition are reiterated to be correcte.
It is submitted that the illegally constituted
D.P.C. considered thé cases of all the categories
together and not separately which will be

evident from the proceedings of the D.P.C. which
have intentionally been withheld by the answering
authorities and which they may be called upon to

file before this Hon'ble Courte.

That the contents of para 18 of the Counter

Affidavit are denied and those of para 20 of the

writ Petition are reiterated to be correcte.

That the contents of para 20 of the Counter
p—extent

Affidavit to the/that the same are contrary to

the contents of para 23 of the Writ Petition

are denied and the contents of para 23 of the

writ pPetition are reiterated to be correct.
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16. That the contents of para 21 of the Counter
Affidavit are incorrect hence denied and the
contents of para 24 of the Writ Petitilon are
reiterated to be correct. It is further submitted

that the D.P.C. was illegally constituted who

did not properly appreciated the C.R. entries
of the petitioner which are definitely better
. than many of those who have been selected which

will be evident from the entries of C.R. which

« ‘ - are in the custody of the answering Opposite

\ Parties and which they may be called upon by the

Hon'ble Court to place before this Hon'ble Court

so that the truth of the allegations contained

in para 21 may be verified.

17. The contents of para 22 of the Counter Affidavit

are incorrect and hence deniede.

18. That thefe is occasionally some delay in filing
< the Rejoinder Affidavit because the petitioner
had to collect certain documents for preparation
’QT of the Rejoinder Affidavit and which took sometime.
v ' As such delay in filing the Rejoinder Afidavit is
bonafide and deserves to be condoned. The Writ

Petition has not yet been l%stgd for ke hearinge.
z Debo](a \t. /"'

VERIFICATTION

I, Ved Prakash AgarWal, the deponent above
named do hereby verify that thecontents of paragraphs
1 to 18 of this Rejoinder affidavit aretrue to
to my personai knowledge, No part of it 1s false
and nothign caterial has been concealed. So help me God.

A 2¥&4 :“puj:J

Depfnent
Lucknow . ~ Dep (L

Dated ’9(;.’)/\ \\_,\ B\
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I identify the deponent who has Signed
before me.

AdvcCate.

Solemnly affirmed before me on 2.2 > ${ &

at & L a.n/sam Ved Prakash Agarwal, tl'%deponent
. . . tpSa-D L Pl
Who isidentified by Sri G~ ~33’&>5"""" T LAdvocate

High Court,Lucknos Bench Lucknow,
I have satisfied myself by examining the
deponent that he understands the contents of

t he rejoinder arfidavit, whizth have been

read over and explained by me.
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IN THE HON’BLE HIGH COURT OF JUDICATURE AT
ALIAHABAD (SITTING AT LUCKNC)

Wit Petitioh No.1705 of 1980.

VoPo Agganial oo Petitionor
Versug ,
Union of India & Others soo Opposite Partioo

APPLICATION FOR CONDONATION OF DELAY IN FPILIRG
THE REJOINDER AFF IDAVIT
On the facts and circumstances mentioned in the
accompanying Rojoindcr Affidevit, it is respectfully
praycd that in the interest of justicoe, this Hon'ble
Court mxy be pleased to condonc the dolay in £iling
the Rejoinder Affidavit and the samg may be taken

on rocordé.

Counscl fof the Petitionor

/



